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« LEGISLATIVE ASSEMBLY
Saturday, 10th March, 1945

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

T'H_E GENERAL BUDGET—LIST OF DEMANDS—contﬁ.
DeMaND No. 72—PosT-WAR PLANNING AND DEVELOPMENT

The Honourable Sir Jeremy Ralsman (Finance Member): 8ir, I move:

“That a sum. not exceeding Rs. 97,32,000, be granted to the Governor General in Coancil
to defray the charges which will come in course of payment during the year endiug the
3lst day of March, 1846, in respect of ‘Post-War Planning and Development’.™

-Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 97,32,000, be granted to the Goveruor General in Councit
to defray the charges which will come in course of payment during the year ending-the
3lst day of March, 1946, in respect of ‘Post-War Planning- and Development’.”

Refusal of Supplics for the Department.
Mr. H, A. Sathar H. Essak 8ait (West Coast and Nilgiris: Muhammadan):

Sir, 1 move:
Re"That, the demand under the head ‘Post-War Planning and Development’ be reduced teo
B B s

The amount provided this year for this department is one crore. Over and
abiove that there is another amount of Iis."16,41,100 provided for the same pur-
pose under various other heads. . That of course for obvious reasons is not in-
cluded in this motion. With regard to the amount of one crore mentioned by
me, Rs. 2,68,000 are non-voted, and therefore as a result the amount which is
concerned in my motion is the amount of Rs. 97,32,000. But that is not all.
This is only a precursor of many more crores that will have to be spent on this
department. Probably this modest sum of one crore will finally lead up to the
famous ten thousand crores which certain people in our country think it neces-
sary to spend for industrial and other developments of this country. Therefore
this is a very grave issue that the House is facing today. If today we refuse to
grant this Government the amount that they ask for in respect of thig depart-
ment, we are actually saving this country from the great danger and loss that
faces this country, of handing over to.this Government the future of the millions
of this land as to the lines on which the future development of this country
should proceed. ® ' - ‘

Having formulated my motion I will now proceed to enumerate my reasons
for moving this motion. For the sake of convenience I will state my objections
in three parts. The first and the fundamental objection is a political one. .
1 hold and hold very strongly with thousands of others in this country that this
job of planning for the future of this country is too big a job for this Govern-
ment to undertake. It can be attempted only by a Government which is broad- -
based on the people’s will, a Government which is responsible to the people
and which has the whole-hearted support and co-operation of the people behind
it. But in saying this I want to add a word of warning and it ig this. I do not
want it to be said and I do not want myself to be misquoted as advocating or
demanding what is called a Nationa] Central Government for India. This term
has become almost a technical one, to mean the subjugation of the whole country
to one party’s Government. It is of course well known that I and my friends
on these benches are vehemently opposed to that idea. What I mean is this. . T
maintain that no Central Government, whether of Hindustan or Pakistan,-
can attempt this gigantic task of planning for the future of the 40 crores of this
country, shouldering the responsibility of executing this plan, without firsy being
broad-based on the will of the people. A Government, whether in Hindustan
or in Pakistan, can undertake this gigantic task only if it is a representative
Government. Therefore I say that this Government is not at all suited to

undertake this big work.
(1201 A
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[Mr. H. A. Sathar H. Essak Sait.]

. Then, Sir, the leadt that this Government should have done in attempting
this task was to consult this House, constituted as it is, in regard to their plans
or for the purpose of formulating a plan. They ought to have ccme™to this
House of their own accord but they did nothing of the kind. - Then a demand was
made by this House that they shodld consult this House, that they should con-
stitube a Committee of this House, to formulate a plan for the development of
this countg. That Resolution was passed unopposed; and yet Government
have not thought it necessary to take the people’s representatives into their
confidence. And I am reminded that they not only did nothing to consult us
but in the other House they announced their refusal to consult the people’s re-
presentatives. Here, 8ir, I should like to quote one sentence from the speech thas
was made by the Leader of the Opposition on the 17th November last when this
natter was discussed here: In demanding that a Committee should be con-
stituted he definitely said: .

-*It was not our desire to anticipats the examination of the merits of any particular plan.”

What the House wanted was stated in one sentence by iy Honoursble
friend. He said: - '

*‘The whole object is to support what we are asking for as against leaving our fate in the
bands of this Government.’

-Virtually that is happening today. The fate of forty crores of people is left
in the hands of thig irresponsible Government. And actuslly it is not even the
Qovernment of Indis—it is one individua] Member of the Government. When
we go deeper and examine some of the plans that he has been kind enough to
let us peep into it looks as if the fate of forty crore people of this country is
to be left in the handg of some Under-Secrets?, some Assistant Becretary, or
some Deputy Becretary in his Department who deals with the particular subjeot.
I will come to that in a minute.

In snswer to some searching questions put by my Honourable friend, Mr, .
Neogy, on the 10th of February the Honourable the Member for Planuing and
Development was pleased to raise the curtain slightly, and he just told us
what is happening in his depattment. He said:

‘29 industrial panels have already been oomti}.nted e

1 do not know, there may be many more by this time, but it is 20 that he
mentioned :

“Theee Panels are to make recommendations to Government gegarding the development of
industries both existing and ney.’’ :

As regards the formation of these Panels, my Honourable friend wanted to
know how they are formed, and here is the answer [it is in part (ii) of his answer
on that day]: _

“Invitations ére issued to persons prominently associated with the industry concerned and
one or two experts sre also added to those who by their general knowledge of trade and
industry are likely 80 be useful as members.’’ .

80 we know what is happening with regard to this planning: Certain people
whomy the Government Member likes or whom  the Govern.
ment Member knows 8re invited individuaelly to form a com-
mittee to considet and ‘tc make resommendations to Government regarding
the development of industries, both existing and new’. A few people, four or
five, chosen big industristists are given full powers to decide about s particular
industry, sbout the future of that industry in this country, in fact about the
future economic- plan of this country. It is said that they make their recom-
mendations to the Government. But what is the Government in this case? As
T have said already, some Under-Becretary, or some Deputy Secretary in his
Department who “desls with that particular question. He and this Panel
together finally decide a8 to what should be done. But who gave him this
power? Did the people of this country tell them even once how and where to
proceed, what is going to be the future economic policy of this country, how
they are to proceed about it, and where is the money to come from? We kmow
nothing about it. These 29 Panels, sitting somewhere in the Becretariat, are
working onr. future, they sre working the future of 40 crores of people, and we
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know nothing about it. Insistent demands have and are being made that the
Honourable Member should disclose his plans, but he has always taken shelter
behind the plea that plans are not yet complete and there is nothing to place
before this country. Yet we find here that in this one crore of rupees that is
demanded, a sum of rupees seventy-five lakhs is set apart a8 a lump sum pro-
vision for ‘schemes under consideration’. What does that mesn? Does it
mean that this seventy-five lakhs, and crores and crores of rupees (which will
run into ten-thousand crores) which is to follow this small sum of seventy-five
lakhs, is to be spent without anybody’'s knowledge and without anybody's
consent?, That is how things are being worked? I am sorry I have very short
time and it is 8 very important subject, and therefore I will touch only one or
two other matters leaving other questions to the speakers who will follow me.

Apart from the money that is to be spent and the manmer in which this
money is to be spent, there is a great deal yet to be decided with regard to the
development of the country. I find that so far as my friend is concerned he is
concentrating all his attention on the industrial development of this country.
What about agricultural development, and what about thousand and other
matters in which we are interested. He will say, ‘‘Agriculture is not a Central
subject; that is not my subject’”’. But may I ask whether there is any co-
ordination. I find that certain other departments are going onm' merrily with
their ideas of post-war planning. Is there any co-ordination between the depart-
ments? Is he the head of all the planning in this country, or ig he the head of
industria] planning alone? Is there any co-ordinating agency in his own depart-
ment to cover all these 20 Panels? We know nothing about all that. I wonder
if the Honourable- Member knows anything himself abou it; pethaps some
Under-Secretary is dealing with these Panels and he alone knows what is
happening.

Another very important point is the question of location of industries. 1
see here that in the direction that is given to these Panels, the locatien of
industry is mentioned. This is a very ‘important question because looking at
the political situation today and the demand that*ts made by the Muslim
League, namely that there should be a division of the Centtal Government
into two Central Governments and that our provinces should be separated from
the rest of India, this becomes a matter of very grave importance to us.
Where are these industries being located?. I find that a direction is given to
these Panels that they should consider on the question of location of these
industries but it is only on paper. Actually what ig happening is that permits
are even now being granted for starting new mills, new industries in places which
have reached a saturation point. For instance, in Bombay I find that permits
are being given even today for starting mills. In the Textile Control Board
meeting it was mentioned. that even those whd were condemned by the Textile
Control Board and whose licences were cancelled have been given permits to
start mills in Bombay. Why? Nobody has given comsideration to the question
of starfing industries in other parts of the country. Nobody has taken the
trouble to explore the possibilities of starting new industries in other parts of
the country and with that end in view look into the existing conditions there.
Sir, in this way the future of this country is being determined without anybody
knowing anything about it. T wanted to speak about what my friend Mr. Manu
Subedar called the unholy marriage between the Indian and British eapitalists
and the function of Kazi that our friend on the Treasury Benches is performing.
But as my time is up, I place my motion before the House for acceptance. Sir,
1 move:

Mr. President (The Honourable 8ir Abdur Rahim): Cut motion moved:

*That the demand under the head ‘Post-War Planning and Development’ be reduced -to
Be. 1.”

Mr, 0. P. Lawson (Bengal European): Mr. President, Sir, we on this side
have always supported some form of planning for the past yegr or more and
therefore I am unable to go the whole way with my friend, Mr. Essak Sait,
when he moves a complete cut of the grant for this Department. We think,
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8ir, that this Departuient hes produced some extremely valuable material and
it has produced two extremely able reports. But this does not mean that we
are cowpletely satisticd with the working of this Department, and 1 am hcre to
ask the Government for a specific definition of its functions. We want to know
whether the functions of this Department consist of planning as distinet from
Government policy, and I would like the Honourable Member when he replies
to this debate to pay particular attention to that definition. There scems to
me to be a specific difference between planning and policy. “The one to us mecans
the fixing of certain definite targets for the country—a certain optimum of
development that the present Government consider to be advisable in all cie-
cumstances and which should be aimed at. - If the Government were to avoid
this duty at a time like this when the war is drawing to a close, they would in
our opinion be failing in their duty, but, Sir, we must know, and  definitely,
what that duty is, and when we talk of planning let us be quite clear what that
planning entails. ' I

In the preamble to the second planning report, the following passage
-OCCuPs : : h

. “It is nat however intended to convey specific approval to any particular measures. 1It,
is not possible for Government to arrive at final conclusions on matters of policy, until a more
definite pictare of the plans of the provintes as well as the Centre can be drawn:”’

“That to my mind should rule out any provisions in these planning reports
which impinge upon policy. I know I shall be told that policy is inextricably
tred up with planning. That may be 80 and so are a very large number of other
matters too. ‘The constitution will undoubtedly be inextricably mixed with
planning and that undoubtedly i worrying our friends in the Muslim League.
But, 8ir, that only reinforces-my point that,these reports of the Planninf and
Development Department should be extremely careful to avoid any impinge-
ment on the policy of Government.

Now, Sir, in these reports a considerable portion is devoted to the question
of State control in industry. Is this planning or is it policy? We on this side
hold some very definite views about the interest which the State may be per-
mitted to take in industry. But those views apart, is it policy or is it planning?
1 have no doubt at all, Sir, that the .various Governments whether they be auto-
nomous and separate. Governments,. whether they be State Governments or
whether they be Provincial Governments, will all have their views on this
question and the Departrhent’s adumbrations on this particular point in the
planning report are out of place.

There is another portion in these reports which deals specifically with the
assistance to be obtained from abroad. Once again, Sir, is this planning or is
it policy? The various Governments which now exist and which will exist in
this country may have differing views on this point. The value of gssistance
from abroad may be assessed differently in different parts of the country. 8o, Sir,
again I contend that this portion is out of place in the report.-

Again, Bir, I see in the report a statement to the effect that the State mus§
not hamper private enterprise, but may prevent schemes whiéh are unlikely to
succeed. Who is to decide whether a scheme is likely to succeed or not? Is it
not possible that the person who is going to risk the capital and possibly risk his
livelihood is the best person to decide whether his capital is to be risked or not?
Bupposing 8 province wishes to start s certain industry somewhat late in the
day and a similar industry has already been established in another province.
Is the first province to be told that its venture is unlikely to sueceed and there-
%ore it may not produce this industry? The answer to that presumably would
be, no, but that province will receive advice. It is, however, well known thaé
import control rests with the Centre and behind this suggestion there may "
possibly be the meiled fist, whatever its velvet covering.

The Honourable Sir Ardeshir Dalal (Member for Planning and Develop-
went): To which suggestion is the Honourable Member referring? -
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the population increase and fifth the production of adequate finance. Now,
fiir, in e systematic approach to these problems I think that those particular
puints require prior treatment and I think that the main necessity for a debate
on this subject 15 60 that the Honourable the Plunning and Developinent Mem-
ber should have the opportunity of explaining to ug just how he places these
priorities, how, in fact, Government place these priorities and in, what order
they propose to apply'to them. When those basic factors bave been attended to,
then the main part of this report can come into operation but those appear to
‘we to be prior necessities.

Now, Sir, I could say a good deal regarding the position of the Provinces,
particularly the Province from which I come myself. A reference to the budgets
of the various Provinces shows a large number of very considerable surpluses.
Borbay seems, since the war, to have accumulated surpluses amounting to
.about Rs. 20 crores. Madras looks like getting up to eight or nine crores. The-
Punjsb, U. P. and C. P. are sall producing surpluses. Bengal is minus
Rs. 16 crores. Now, Sir, it is clear that thebe various Provinces have sufferedi
in varying degrees by the war and I dm pleased to note from the-report that a
certain pooling of resources.has been ‘copsidered advisable. I know that we may
.bc told that we do not tax ourselves enough. But I think the point will be-
admitted that some Provinces have de_ﬁmtely suffered by this war more than
others and if that is admitted it must be the care of the Central Government to
see that no particular Province suffers as a result of those factors.

Now, Bir, I have no more time, and I will just conclude by saying that we

—certainly do not wish to eliminate the Planning and Development Department.
We consider it important, we ¢onsider it essential, but, 8ir, we do suggest that
it should be careful to stick to its brief, and, as far as possible, to av01d the
varticular parts of the field where angels fear to wead.

Mr. T. 8. Avinashilingam Chettisr  (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): 8ir, an Englishman plans far ahead;
Mr. Lawson hss begun by putting many posers and questions, and the real
reason why this motion has been made is that the question he has put may be
answered in his f&vour. That is the real suspicion which moves a large part
of the people of this country. Government as it is constituted today is aren-
sble to their influence—not to use the word dictation—it is certainly under -
their influence, under their predominant influerffe. So, Sir, apart from the
suspicion that industries and industrial policies and commerce and commercial
policies have been guided mainly from the point of view of their profit, it is
the fear that it may be so in future also, that makes us move this cut motion.
It s unfortunate, Sir, that this motion should be moved against a Member
who' said only the other day—his words are ringing in my ears—in the
Library of the House in reply to a question by a member of the Executive
Council of the Government of India, that it is only a national governmens
that can do this planning; and that is our ‘belief too. I believe, Sir, that the
Honourable Sir Ardeshir Dalal is still of the same view, because I see him
expressing that view to the press, and it is a pity that a Member who spoke
like that could not ‘accept the Resolution which was moved in this House-last
Session. This I would like to make clear. I have read a portion of the
Planning Report. The Railways want Rs. 897 crores, Education Rs. 800 crores,
and so on. Everybody wants a few hundred crores, but the unfortunate thing
is that it is not money alone that can achieve-things. Money is a factor, may
be an important factor, but if anybody imagines that money alone can do the
planning in this country, if money can make this country a self-respecting
nation which T want it to become, if money alone can give that status to this
country which it deserves, we could have purchased it all outright. So, F

want this Government, T want Sir Ardeshir Dalal whose motives may be .
good, T credit him with good intentions, to remember that mere money cannoi
.do it.
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Mr. 0. P. Lawson: I am referring to a portion of your setond report. Tha
subject is & quotation which says that-capital is a national asset and must not
be frittered away and that it would be reasonable for the State to interfere if
they thought that capital was being engaged in an enterprise which might not
be successful. That occurs in the report and while I cannot quite at the momens
put my finger on the passage, I think you know it.

The Honourable Sir Ardeshir Dalal: Yes, I have it. Thank you.

Mr. O. P. Lawson: Now, Sir, that raises the quesfion—and upon this 1
would like an enswer from the Honourable Member—has he at the back of his.
mind an intention to circumscribe private enterprise, if it does not fall within
the Government plan? There may, undoubtedly, be overlapping and I should
like the assurance of the Honourable Member that here the functions of his
Depurtment are intended to be purely advisory. There may be different views
as to the carrying out of the plan or the plans which Government finally approve
and are we to understand that it is the intention to limit enterprises privately
started? We want, Bir, to know to'what extent Government have accepted the
recommmendations made in this plan. Have the Government carefully consider-
ed these recommendations and indeed, Sir, has this House carefully considered
these recommendations? We had a non-official debate raised, unofficially
raised, sometime ago. It was not very satisfactory and but for the good services
of the Muslim League I see no reason why we should have been-able to discuss
this measure in this Bession; and since it is a.measure (it is perbaps not e
measure but a process) which is of vital concern to the future of the country, it
is to me rather surprising that this House has never been given the official
opportunity of a debate. : . -

The object of planning as set out in these reports is admirable but I find
resson to criticise the approach. The approach does not to me indicate any
specific priority of action. The approach seems to be diverse and it seems to
Jack method. An attempt is made on page 8 of the second Planning Report to
divide the subjects into near and a lony term policy and the near reconstruc-
tion portion is defined as the ‘‘resettlement and re-employment of Defence
personnel, -the orderly disposal of surplus military stores, equipment, land and
buildings, the conversion of industry from war to peace and the removal or
adjustment of controls to suit these conditions’’. Now, Sir, for the purpose of
immediate necessity 1 would have put all those four under the ‘‘conversion of
industry from war to peace’’ and I would be inclined to add to those certaim
other immediate essentials. ~.

Mr. President (The Honourable Sir Abdur Rahim): The Hongurable Mem~
ber’s time is up.

Mr. O. P. Lawson: 1 thought, Sir, I would have twenty minutes, since I
am speaking for my Party.

Mr. President (The Honourable Sir Abdur Rahim): If that is so, I allow
the Honourable Member another five minutes.

Mr., 0.P. Lawson: First among these immediate needs, I would place
ensuring purchasing power, that is to say, to do our best to see that industrial
development and production generally will find a market. And, as I have pre-
viously said in this House, the most important necessity there, is stabilisation
of agriculturs]l prites. The stabilisation of* agricultural prices is advocated in
these reports but we have no reason to think that stabilisation is in immediate
prospect. Next of course there must be careful consideration of the switch over
to peace produetion from war production. If that is not done, we will undoubted-
ly encounter slump conditions and conditions of eonsiderable unemployment:
80 in that order I put those two necessities at the head of the list. To adjust
industrial production to meet the probable demand is equally a basic planning
necessity and it is"necessary for these planning groups to find out what India
will need. I gather frormthe second report that the application of war industry
to peace production has been started upon but I think the second report says
that the results are poor. But clearly something has got to be done reasonably
quigide. Fourth, I place the ensuring of an adequate food supply to mee§
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There is somcthing within our own experience. Sir James Grigg alloti:d
oue crore of rupees for rural development. ‘I'he latest report 1 have read
sbout it is in the Public Accounts Comumittee's report for 1942-43, in which
it 15 stated that accounts are not available for some part of that fund. May I know
if he can give e tangible faots as regards this colossal expenditure of a <rore
of rupees. I remember a cartoon by Shankar in the Hindustan Times in
which he had placed various taps for this expenditure of one crore of rupees
which when it came to villages came out in drops. -The money had been
drained off by 8, 2" and 1”7 taps before it reached the villages, and even the
drops stopped after a moment. I want Sir Ardeshir Dalal to become wiser
sfter this experience.

If I may give another illustration, a quarter of this amount was collected
by the Harijan Sevak Sangh, and today a number of institutions are working
under the sauspices of that Fund, and thousands of young men have been
educated. ~ If I have the time, I can give you a good report of the Sangh
work. 8o, Sir, there is real difference and that is because people are behind
this work. Bui it will be absolutely different when people are not behind.

8o money is not the question, money may be a factor, but the main suppord
behind any plan is the national will which 18 a greater factor than money and
the actual planning on paper. Now, Sir, I want to put this view before this
QGovernment. Planning is necessary, we are for it. No country without propetr
planning can have a chance in the world of today. Our Society must become
more organised, and planning is very important,- but what kind of planning.
The point of view from which planning must be done is not the point of view
‘of the Becretariat, nor is it the point of view of the capitalist or of the
community whom my friend Mr. Lawson represents here today. It must be from
the point of view of 700 thousand villages, from the point of view of the poor
and hungry, of whom friends opposite have very little idea. When my friend
Mr. Neogy put a question, ‘‘Are you aware that women committed suicide
for want of cloth’’, the Member for Industries'and Civil Supplies could not
believe it, he could not imagine it. If the Honourable Member for Food is
told thet rice eupplied is rotten—he looks very well—how can he know? He
does not move with the people and does not know them. Sir, it is unfortunate
that' people who do not know the conditions of the people of the country, who
are not in touch with them, who have not got any connection with them, who
have hot even poor relations among them, who will come and tell them that
they are hungry, are in charge of planning, and that is the tragedv of the situ-
etion. The point of view from which planning should be doéne is that of raising
the level of the country in the villages. You should make the people free,
you should make them bold, you should make them stréng, and -that, Sir,
can only be done by people who are in touch with them, who live with them,
who wortk among them, and if necessary who will -die for them. B8ir, while
1 support this motion, I must make it clear that we need not support all the
reasons which have been given by the Mover of the cut motion. The main
reason for our supporting this motion is that people who do the planning must
be representatives of the people for whom the planning is made. It is a latger
heart that is required, it is greater svmpathy that is required for planning. Know-
ledge is necessary, T agree—expert knowledge is necessary but I can purchase
that knowledge. But I tell you'you cannot purchase that hegrt: you cannot pur-
chase that sympathy and the national will of the people which is necessary for
planning; and if that confidence is to he had, it must be by the people in whom
the generality of the people have confidence. It is not necessary for me to say
that the people have no confidence in this Government. Thev know it and it ‘s
no exaggeration when an Honourable Member said the other day—and I am nof
surprised and T hope 1 am correct when I say that the present Members of
Government n their own families will not get many votes if they stand for
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elecuon; aud curtsuny lusay wu dov copreseut the nationalist . views of the
mewpers of théir own tutmbies. o, 1 suy this. Planmung, while it is absolutely
necossury aud wgeutly necessary and there is no tiume 1o lose—we have heen
in the mire anu our people Lave sullered tow tong und have died 1o thewr
millions from diseases, uncared tor, even unwept;—we want to raise thém:
the matter 15 urgent; but it i1s unforiunate that it cannot be done by you. When
1 say that 1t canunot be done by- this Government, 1 do not want t make any
personal affront. ‘There are Members there whose personal integrity is high
for whose honesty I may huve respect, some of them, but certainly for this
purpose that sloue will not do; just as a doctor caunot be an “enginoer, just
as an engineer cannot be a financier, even so they may be eminent in their
own walk of life; but they certu:nly do not have the will or the backing of tlu§
ccuntry and \hls Government does not have the buckmg of this country to
undertake this work. And it is for-this purpose that we brought forward that
Resolution. It is unfortunate that that Resolution was not accepted by the
Uovernment. Not only was it not accepted by the Government, but the Gov-
.ernment have not made it clear whether they will take this House into confidence
at any stage of this planning. Even at -question time, we were not given
the reasons why the Government could not accept that Resolution. Today,
if -we support this motion, we take our stand on that Resolution which was
prssed on the 17th November last year by this House. We stand by every
word of what we said the other day, and it is this: we want planning; we
want to raise the millions of this country, but we want it to be done by people
who represent them, because they alone can plan well. It is not a matter
of getting into. a huff with the Government of India; it is not a matter of
bhuving personal confidence or respect for anybody over there; but it is a
matter of whether they have the confidence of the people, whether they
have knowledge of the conditions of the paople, to do the planning. In our
humble opinion they do not have it; and I would request that if the plans are
to be effective, if these crores of money are to be used, they must be done by
the people of this country. If that is not so, vou have an example before you.
One crore of rupees was set apart for the rural development fund, but where it.
was spent, or how it was spent and how much of it reached the villagers and how
much uplift was done—no report is available and nobody knows anvthing.
A few rural development officers were appointerd and they drew their salaries
and they worked in their offices and spent the monev: and in the end acconnts
were not available—the Auditor General reported to the Public Accounts Com-
mittee that they were not avnilable. Tf that is the record of this Government,
may I ask the Honourable Member for Planning and mav I also ask 8ir Jeremy
Rairman who wants to tax us and levv upon ur another hig tax so that he may
provide heam of money, mav T ask h’‘m whether from this expenence they are

justified in embarking upon these things?

The Honourable Sir Jeremy Raisman: 1 f;ﬂl;f: the Honourahle Mambar has
not forgotten that the maioritv of the Provineial Governments in whose hands
this money was placed by Sir'James Grigz were run by Members of his party.

Mr. T, 8. Avinashilingam OChettiar: I do not know if that is a proper reply,
but this mach 1 know that he cannot give me a good report of the money that
bhas been spent. That is a fact. @~ How much was spent and how it was
spent we do not knqw; and it only shows that ®his system of Government, 88
it is today, is really not one which wecan trust......

The Honourable Sir Jeremy Raisman: You cannot. get away from it.

Mr. T. 8. Avinashjlingam Ohettiar: The point T was making before Bir
Jereiny Raisman interrupted me was this: he is not justified in asking us
for monies for which we think they are not fit. Plans may be made un
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paper, may be made in secretariatse. Such plans may be good on paper but
certainly they will not uplift the people of this country.

8o, before 1 cloas I would only say this. If you want your efforts at
planning to be successful, if the object of your planning is réally te uplift the
masses of this country, then take the people of this country into yout eonb-
fidence. Accept the Resolution that was passed by this House unanimously,
without a division, on the 17th of November. If you do that, that in my
opinion will be a real sign of your earnest in this matter.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Mr. President, I am afraid that there has been & mixture of motives,
if one -listened carefully to the three speeches made before me on this motion.
As far as I awu concerned any justification for this motien must come from
two sources. One is. extraneous to the actusl demand made and- another
relates to figures, the contents of the demand that has been.made. In regard
to the reasons put forward in support of this motion while some undoubtedly
arc not germane to the actual contents of the demand, nevertheless the pointe
made by my Honourable friend from Coimbatore have a great deal, of relevance
to the demand as a whole. If it has been sought by any group in. this House
to move a cut motion, which is a direct reflection on any member of the
FExecutive Council who did not merit it, I would stand up to oppose it; because
we have already expressed in this House our opinion unequivoeally yesberday
that we have no confidence in those Members who occupy the Treasury Benchea
eollectively. But if individually they are to be singled out for censure, there
ought to be verv adequate reasons why we should do so. I am very pleased to
hear from my Honourable friend who spoke before me that, at any rate as
far ags he was cincerned, he felt that the Honourable Sir Ardeshir Dalal in hns
individual capacityv did not merit any censure.

An Honourable Member: Question.

Mr. T. T. Krishnamachari: You can question till doomsday but the answer
will be the same.

But there ‘is the other point which I must say, in my opinion, the Hen-
ourable Member for Planning has to answer and has to find an answer,  which

12 N will bave to be extremely convincing. My Honourable friend whe
Q0N gpoke bcfore me referred to the Resolution of this House of the
17th November 1944. The cantents of that Resolution are not mabdters whieh
need be discussed now. The motive of that Resolution is not a matter which
need be discussed now. The feasibility or otherwise of that Resolufion camnod
be discussed at this stage either. But, Sir, the onus 6f proving that thas
Resolution was impracticable, that the Government were in & mood to consider
some alternative, was on the Honourable the Planning Member and his
colleagues. 8ir, I must oconfess with regret that my Honourable friend has
failed to perform that duty that was his in this matter. He ought to have
taken the House into his confidence. He ought to. have asked himself—
apart from the text of Resolution, what shall T do to meet the opposition,
how far can I go to meet the wishes of the members of this House since the
demand in regard to the supplies to my Department will have to be passed
by this House. .

The Honourable Sir Ardeshir Dalal: For two days I had negotiations with.

the Leader of the Opposition on-the subject. J will explain it in my reply.

An Honourable Member: What about the House?
The Honourable Sir Ardeshir Dalal: You would have heard somethmg about
it if I had been allowed to speak.

Mr. T. T. Krishnamachari:'T am very grateful to the Honourable Member
for having taken us into confidence and told us that he had started negotiationw
with the Honourable the Leader of the Opposition. I wish he had goue &
little further. I wish he had taken the Leaders of all parties and groups into
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his confidence, which would huve made matters much easier. But so long ae
$hat Resolution of November last stands, so long as that somewhat ill advised
reply to a question put by a membor of this House, made by the Honourable
Member stands, I am afraid, much as I would like to support him, much as
I would like to belp him, he puts me jin a position where he cannot command
my support.
The Honourable Sir Ardeshir Dalal: You will wait and listen to me.

Mr. T. T. Krishnamachari: 1 am willing to be converted by my Honourable
friend, if he is going to be so persuasive.  But there are the other facts having
& direct bearing on this motion which is before the House. I shall not refer
to the Second Report on Keconstruction Planning to which my Honoursble
friend Mr. Lawson referred. In my viewa the assumptions contained in that

report are not worthwhile considering, nor are they worthwhile repeating
in this House. The financial implications that have been assumed in thas
report will be brushed aside as undesirable by absolute- tyro in economics.
The conditions enwisaged in that report will in my view and in the view of
those who can speak about it with some authority will never come into being.
If planning has to be started in this country, it has to be started notwith-
standing the fact that the assumptions contained in the Second Report will
not come into being. But, Sir, my grievance goes, further. I will repeat
what I said on a previous occasicn that I find that so far as this planning is
concerned this House is left’ absolutely and severely alone. The reconstruc-
tion committees of Government have been formed on an ad hoc basis. The
Government ohose convenient people of their own choice to form these voin-
mittees and the Government have asked the General Policy Committee to
recommend and has actepted their recommendations in the matter of selecting
two representatives for the International Monetary Conference at Bretton
Woods in order to assist my Honourable friend Sir Jeremy Raisman. Not
that I wish to say that the individuals who have been chosen are persons who
will not be chosen by this House itself should it be given the choice but the very
fact that an ad hoc body like the Reconstruction Policy Committee has been
asked to undertake a task which ought to be the proper duty of elécted Members
of this House, people in whom the electorate has reposed its confidence is a
thing which it is verv difficult for me to understand and it is a thing’ which
does not do any credit to the attitude of the Finanee Member or his Govern-
ment towards this House. What I have said should not be construed as making
any reflection on the work done by those two distinguished non-officials or on
their capacity to handle the case of India.

The Honourable Sir Jereiny Raisman: The Hgnourable Member is surely
sware that the necessity for selecting those two individuals arose very urgently
just after the Bession of the Assembly was completed.

Mr. T. T. Krishnamachari: I would like respectfully to tell my Honourable
_friend that I am not logic chopping here. I would not be convineed if my
Honourable friend wants to make out that his powers of imagination and
powers of initiative are so bankrupt that he cannot find some method of
obta'ming the views of this House and the wishes of the Leaders of Parties
in this House hefore he made .hig final choice. The same answer was given
by him in answer to a queqtnon that I had put during the last Bession. My
Honourable friend’s memory is so good that he repeats the same words bu
he carries no cunviction so far ag T am concerned.

Based on these factors alone which have heen smgzled out as being oftensive
tn the prestige of the House, T think the 1Touse will be justified in expressing
its disapproval of the conduct of the Department of Planning, whether my
Honourable friend Sir Ardeshir. Dalal is alone responmhle for it or he holds
rcsponsibility for if along with his colleagues.  There is the second factor

. [10TH Mar. 1945



which has been mentioned during the General discussion on'the Budget. The
matter which bas been made a grievance of by many of us is this, that in
the scheme outlined by the Honourable the Finance Member in regard to
post-war planning, provision for an immediate expenditure finds no place.
He says that post-war planning is definitely a post-war matter, I agree. It
only looks logical. English language does not permit of post-war plaaning
tu be considered a matter of Planning during the pendency of the war. (4n
Honourable Member: ‘‘Or pre-war?’’) We have passed that stage. He has
failed to notice or give due weight to the fact that this problem of transition
from a war economy to peace needs careful planning. It may not be a& matter
of post-war planning at all, and let me say here and now that these words
carry with thern implications which are somewhat misleading. It is a matter
of planning from a war economy to a peace economy and the decision in
regard to that planning must be taken here and now, so that there will be
no real hardship to the people of this country more than what cannot possibly
be helped. I asked a question of the Home Member the other day, vis:,
what was his estimate of the total number of Assistants and clerks, not
including menial servants, engaged by the Government of India on a tem-
porary footing und I also asked what proposals they had in mind in regard
either to the absorption of these people in Government service or for providing
employment for them in the post-war period. The answer came pat. There
js only one answer to meet questions namely the time and labour involved in
such an inquiry cannot be spent or undertaken in war time. If is a parrot
like formula heard often which irritates the House, the more often they hear
it. .

Sir, this Government wants to ‘undertake economic planniag, but they
would not even go through this book, the Demands for Gants, which I had
gone through. I find in this book in the Departments where the Government
have been willing to furnish information that there are about 15,000 Assistants,
clerks engaged on a temporary basis, not to speak of the Department of Supply
and other Depurtments, the figures relating to which are given in italics for
which we have no details at all.  Sir, out of a desire prompted by a very
bumane motive that those of our countrymen who probably have been earning
a decent wage during war time ‘should have something to live upon and
should not be thrown out im the streets, also because of the fact while the
Government is planning for the orderly demobilisation of those people who have
gone into the army and their absorption in civil life they should not turn ouf
those people who have tried to sustain war economy of this country by working
in Government offices even if they had not gone to the front to fight. What
is to happen to the people according to the Government’s plan? S8ir, if exigencies
of war time, the fact that Government is very busy, and the fact that Govern-
ment Members have got to accept invitations for evening parties, and the
Secretaries and their I. C. S. deputies will do likewise, prevent the Government
from furnishing this information, what kind of plan is this Government going
to put out and of what use will it be? ’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has one minute more.

Mr. T. T. Krishnamachari: I am speaking on behalf of my party, Sir.
What kind of planning is this Government going to put forward I ask. What
is the utility of that planning where they neglect the elementary duty which'
is cast upon them to provide for those people who have served them well and
faithfully during*a time of stringency.

I now come, Sir, to the contents of this Demand. 8ir, in regard to ifem
T—Miscellaneous, there is a provision for the sum of Rs. 8,88,000—being the
Reviged:eatimate for 1944-45 and a provision for Rs. 5,28,000 for the nex§
year in regard to expenditure on Reconstruction Publicitv. In regard to this
provision, I would like to draw the attention of the House to the fact that
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the matter was brought before the Standing Finance Committee and the Coma-
wittee have expressed .its opinion. During the Committee's sitting, Bir, we
beard a Government official, somebody, 1 think, on the Deputy Secretary level,.
ooming before us and formulating policies on behalf of Government and témng
us what this Goverument was going to do to wipe out the sinister influence of
the newspapers in the country. Is that the method of planning publicity
by which you can get the co-operation.of the people of this country? 1 think,
Bir, if planning is to be successful, then my Honourable friend the Member
for Plapning und Development should steer clear of his “Honourable Colleague,
:lh: Leﬂalder of :he ?;);88 and his Publicity Department. He will get no. support

m the people of this country so long as ublicity it i
is handled by that accursed ]r)y;pa.rt.meit. P y 1n regard to p}n.mung

I.now come to another item in the demand—Item J, involving a lump sum
provision of Is. 74,85,000 for ,certain schemes under oconsideration. Bir, I
tave heard of budgetting of various types, I have studied to some extent
budgetting procedure, but 1 never heard of any proposal being made where
8 responsible House is asked to give Government Rs. 74,85,000 a8 a lump sum-
grant to be spent as they like on vague schemes under consideration. 1 can
poderstand, if a sum of-Rs. 1,000 is provided as a.token demand for expenses
under this item and the Government came time and again, when they needed
money to the Standing Finance Committee with concrete proposals for its
epproval and then finally brought it before the House by way of a Supple-
mentary Demand. On the other hand, mnuch as I would like to respect the
Soancial integrity of the Honourable Member who is in charge of this parti-
sular portfolio, much as I would like to say that I respect his ability in regard
_to handling the finanices that are emtrusted to him, I think, Sir, it is asking
too much of the House t6 vote for him a sum of Rs. 74,85,000 to be spent
or vague schemes which are under consideration, which probably will be
schemes similar to proposals for reconstruction publicity, which would .ouly
do harm to the best interests of the people of this country. I feel sure that
if on the basis of the publicity planned any reconstruction planping is to be
worked, it will only do harm to the public and that is what we are asked to

support.

8ir, if I had had the opportunity to move this Cut Motio, I should
have straightaway asked for a reduction of this demand by Rs. 80 lakhs odd,
representing these two items. That is my principal objection in regard to
what is declared in the demand itself. In any event, this House- cannot grant
«nig sum of Rs. 80 lakhs odd. That is very clear to me. The second factor
is, that this House has not been treated with the courtesy that is its due.
It is perhaps true there has been a mixture of another motive, a metive with
which people of my Party will not sympathise, that is, that planning must be
deferred until the constitutional position is made sure. I do not think that is
&t all necessary for the reason that planning will have to be undertaken,
whatever is to -happen to the future constitutional position of this country.
Even if this country is gning to be split into eleven different independent
Provinces, planning has to be made. I repeat what I expressed on the lnst
ocoasion when we discussed this matter, that if the Government would be
bound, if the Government would categorically say in a body that they are
bound by the sentiments expressed time and again by the Honourable Member
for Planning sud Development when he says that he believes that only a
National Government can undertake the actual work of carrying out recon-
struction schemes and that all the work that he was doing merely be explora-
tory, that no interests would be seriously jeopardised and that only the neces-
sary preliminarv stens would be taken, if such an assurance were forthcoming
then I think the House and the people of this country would be reassured
about it. But, Sir, that lias not been done, and the way to get the support
of the House would he to take time by the forelock and give that assurance
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‘paford the Demand gqes through. kven though my Honoursble friend mighg
“eaplain away the position, the overriding fact remains that the Government have
-gpsitted to take notice of the wishes of the House expressed in a resolytiou of
“the House and I do not know how hc®can convince the House that what he
has failed was justifiable and induce the Housa to vote the sum he asked for.*

‘The Honourable Sir Ardeshir Dalal: Sir, at the outset, it appears to me
that myself and my Department are being subjected to & pincer movement, to
use the language of.strategy, by the Congress on the one hand under its Leader
‘representing,'say, Marshal Zhukov, and Marshal Koniev, on the other hand, in
the person of my Honourable friend the Nawabzuda.

Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-Muham-
mwadan Rural): Whom do you represent? A sergeant? - '
The Honourable Sir Ardeshir Dalal: Well, Sir, there is this thing to be said:
sbout the Russian Marshals that they are entirely united in their aims and
their ideals, but in the case of our local field-marshals, the unity is merely
confined to attacking my Depatrtment and that attsck is directed from ideals.
aud gims and points of view which appear to me to be somewhat conflicting.
- Mr. Badri Dutt Pande: Amery is speaking. -

8ir Qowasjee Jebangir (Bombay City: Non-Muhammadan Urban): You
ought to stop these interruptions. 3

The Honourable Sir Ardeshir Dalal: The Congress believes in planming, i4
believes not only in planning, but my Honourable friend Mr. Avinashilingam.
Chettiar says, it is getting too late. Well, Sir, that is what I, in my humble
capacity, am trying to do. ~But unfortunately the Congress position is, ‘‘whoy
are. you to do it, we alone will do it, you have no say in the matter’’. But,
may I say, 8ir, that T and the Government of which I happen to be a Member:
are not standing in the way of the Congress; if they wish to do it, they are wel-
come to do it. The point is, what ig to be done until they compose their differ-
ences and come here and occupy these Benches? oo

Mr, Sami Vencatachelam Ohetty (Madras: Indian Commerce): Associate
us, that is the Resolution.

The Honourable Sir Ardeshir Dalal: I am coming to that. :

Another point is that if the present Government, the unpopular Government
does anything which is really redounding to the benefit of the country, the credit
of such a thing goes to the present Government; and that is. what my friends
of the Congress are not prepared to concede. Another pdint is the natural sus-
picion which attaches to every action and every individua] in this Government,
oc matter what his motives and what his ideals might be with regard to whas-
ever he might do. )

The League point of view, on the other hand, is very.different. We are
planning on the basis of the present constitution; they are looking forward to
fundamental changes in the present constitutional position. ,

8ir,' I have made that point abundantly clear at the very beginning of the
second report on- reconstruction planning, and with your permission I should
like to read it out: .

*“The proposals now made for post-war planning and development do not in any way
affect the constitutional issue, as whatever form the future constitution takes and whatever
sutonomy the future provinces or States of India enjoy, they will all benefit by the measures
of economic progress and development contemplated by .the plan. One of the fundamental
principles of the plan is reglonalisation so that the different parts of the country benefit in
as equal a measure as is compatible with the physical features and natural resources of cach
part. The ultimate political affinities of the different regions in the India of the future
need not therefore stand in the way of their benefiting by the schemes of development here-
ander proposed.” _

Thus the whole policy and the whole idea of planning has been made clear.
Doos that conflict with the idea of Pakistan? Personally I do not believe in
Pakistan; personally I believe that the broad base of raw material and resources
on which the plan is based will suffer to a certain extent. Pgrsonally I believe
that both sides would suffer. But if vltimately it is the destiny of India to be
divided into several independent sovereign States, that is & matter not for my
consideration; and so far as my planning is concerned, it does not in any way
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| Sir Ardeshir Dalal.]
iuterfere with 1t. 'nere are very important schemes for m-igatwn
kinds of development projects for Eastern Beugal and for the Punub o
mately the constitution is going to be.that these parts of Indis bris;
tium separate; they will not therefore be in any way hurt or injured
schewes or plans which' 1 am contemplating at t.he present moment, hhet
1 do not see what there is in any of the schewmes or in any of the plans whsek lﬁ
in any way going to harm the country or to injure the mterests of mybody. .
- anything it can only benetit the country. =
We have had in this department only six months in whlch to warks Kdvar-,
theless & very large amount of work not only in the matter of planning but in
tne matter of execution of preliminary stages of planning has already been
done. There is a Technical Power Board which deals with all questiong relating
to power; un Irrigation, Navigation and Waterways Board is being established ;
the Geological Survey has been expanded and is being further expanded; a hrge
number of men are being sent out for technical training; a8 number of students—
five hundred or more—are to be sent in the course of a short time to the U. K.
and U. S. A.; employment exchanges have been established under the suspices
of the Labour Department, a committee has been appointed to consider the
establishment of a technological institute on the lines of the. Masspchusetts
insmtut.e of Te(,hnolo y in the States; expansion has alre‘xdy taken place in the
Torest Institute, in the Agricultural Research Institute, in the Delhi Polytechnic:.
A number of provinces have already expundcd their cadres, and increased their
staff and made provisions for increasing very largely the_ ‘number of students
for agricultural, engmeenng and varigus other arts and soiences. A great deal
of work has been going on in the country. It is only, it seems to me, this House
which takes such a gloomy, pessimistic and an almost antagonistic view of these
very beneficial activities that are now in progress all over the country

Sir, now I come, to the gravamen of the charge against this Department
Yeaterday to my great, surprise the Leader of the Opposition stated that we were
planning in secret and that we did not want any co-operation.

Mr. Bhulabhai J. Desal (Bombay Northern Divisions: Non-Muhammaden
Rural): I did not say one word about secrecy. Please read my speech again.
Somebody else said that, not 1.

The Homoursble Sir Ardeshir Dalal: Anyhow the whole point is that I
refused co-operation,~that I wanted to carry on planning entirely on my own.
As a matter of fact, from the day that I assumed office I have made it abundant-
ly clear that the one thing that I want is public co-operation and that schemes
and plans of this nature cannot possibly go on without public co-operation. A
great deal has been made about the refusal to accept the Resolution on the last
occagion. For two days I negotiated with the Leader of the Opposition to arrive
at some compromise. A number of formulae were suggested ; I offered & standing
committee of the House to whom the whole thing would be reported. In fact,
I pointed out to the Leader of the Opposition that the Besolutlon that he spon-
sored was not as good as the one that I propased, because I said, ‘“You only want
a plan when it is ready to be’put up before the House, whereas you appoint a
stsndmg committee and I will consult that standing committee at every 'stage
in the formulation of the plans’’, which was a better thing than the one that
h2 himself in his Resolution proposed. He seemed to fall in with my sugges-
tiors but later on he consulted his friends and every suggestion of mine" tlll the
last moment was turnmed down. Now, what is happening? I have again ex-
pressed my willingness to have a standing committee of the House and, as far
as I understand, the proposal is to be accepted. Therefore, a sﬂndmg eom-.
mittee of the House to advise me on all matters of planning and development
will now be established after all this unnecessary bickering, trouble and ill-will
which might very easily have been avoided. As a matter of fact, if my original
suggestion had been accepted, that committes would probably have been, from
the opposition’s, point of view, more valuable than the standing committee
which is now coming. Therefore it is not that I shirk their co-operation tha$ I
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shirk publicity. On the contrary I welcome co-operation and I welcome publicity.
I have .gone even beyond this; I have tried to co-operate with other Membeis
belonging to the opposite side. I wanted to enlist the services of a very well-
known gentleman who performed very valuable work in connection with ,.fhe
Nebru Committee’'s report to be on one of my committees; but after a certain
amount of hesitation he refused.- I wanted to appoint another gentleman of
Congress sympathies in an extremely responsible position in my department;
after consultation with some Congress leaders he refused. So that want of co-
operation does not come from my side; it comes from the side of the Opposition.

Now, 8ir, the point may be made, why wag it that we did not accept the
particular Resolution which was moved on the last occasion and why did we
suggest any alternatives at all? I will make it clear why we did not accept that
perticular Resolution. The implications of that Resolution were not explained
till the very last moment; and then my Honourable friend made a speech which
made it impossible for Government to accept the Resolution; because he said,
“You as 8 Government have neither the right nor the quality to frame these
plans at M1, It is we on this side of the House, we the Members of the Legis-
lature who will frame a plan. You will only appear at the bar of the House;
you will be the very first people who should appear before this committee to
give evidence. It is we only who will frame this plan’’.

Mr. Bhulabhai J. Desai: Yes.

Mr. Abdul Qalyum (North-West Frontier Province: General): What is
wrong in that?

The Honourable Sir Ardeshir Dalal: If my Honourable friend will wait I
will explain what is wrong with it.

That means that this Legislature of all Legislatures in the world is trying to
take upon itself executive functions which belong to no legislature, howevcr
democratically constituted. That, 8ir, is not possible. It is up to this Legisla-
ture to criticise our proposals, to refuse grants; these are within their droper
functions. But for any legislature in the World to say that they will make a
plan and do something which the executive Government is appointed to do is
an impossible proposition.

ﬁ.r?. Abdul Qsiyum: Do you have this kind of executive anywhere else in the
wor -

The Honourable Sir Ardeshir Dalal: Whatever the composition of the Gov-
ernment may be, it is a fact that no legislature in the world performs such
executive functions; and if my Honourable friends try to do it they will imme-
diately find from all sides of the House what a mess they have got into. My
honourable friend the Leader of the Opposition was very sure of his abilities to
perform such an operation, and why? Because alone and undaunted be said—
and he was proud to say it—he wrote the minority report of the Bombay Share
Bazaar Committee. Did he want any expert, did he want a Secretariat, did Lo
want any staff? Nothing. He wrote that report, and therefore he considers
himself capable of preparing a plan for a sub-continent like India. Sir, I do
not for a moment claim that I am going to prepare a plan. As a matter of fact
a great deal of criticism that has been advanced in this House seems to be made
on the misapprehension that I ani a kind of pocket Hitler who is to prepare all
the plans for the country which everybody must accept. Such is not the posi-
tion at all. I am being assisted by g number of committees, by Provincial Gov-
ernments all over the country and I welcome any kind of co-operation and
assistance, the more such co-operation and assistance I can get, the more I will
welcome it. “r

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian
Commerce): Are your own colleagues in the Executive Council helping you?

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar (Supply
Member): Of course.
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‘‘ne Honourable Sir Ardesuu Laial: Now 1 will dea]l with s few of the
points ruwsed by sows of we speukers today. My Houourable friend, Mr. Essuk
duty, secws to be uudel u nusupprebension wiln regurd not only to the funda-
viental propositions—the grounds ou which he moved this motion—but also
with regard to some ot the detaifs. Kor instance, he secis to be under the
impression that the L’anes which were forified by some Under-Secretaries would
decide the fate of the wuportant industries of lndia in the country. Such is not
the case. The Pane.s are entirely aud purely advisory.

And then I come to a very grave misconception which appears to prevail not
only in the minds of the members of the Muslim League but also in the minds of
the members of the European Group, and that is that 1 formulate the policy
which is going to be actuully executed. I.shall describe somewhat-in dctail
what exactly the procedure is so thut any misconception that prevails in the
minds of my Honourable friond, Mr. Lawson, may be removed. .Policy may
-be initiated by a note in my department, but that is fully discussed by other
departments of the Government. Then the whole matter is brought to 'a comy
mittee of the Executive Council—the Reconstruction Committee of the Council
—of which I happen to be the Vice-Chairman. There the matter is discussed
by every Member from every point of view. If it ig important enough, it is
further discussed in the Executive Council. At the same time, the Policy Com-
mittees which we have appointed are also consulted and their opinion is obtained
and it is only after all these consultations have taken place that g final decision
on policy with regard to Government is arrived at and that is the decision of the
Government as a whole, so that there heed be no misapprehension in the mind
of my Honourable friend in the European Group that I alone will run away
with and come to important decisions on policy which may in any way injurious-
ly affect their own interests. 1 very much wish I could do what my Honourable
friend suspects me of doing. Then the planning will proceed at a much quicker
pace than at present. My grievance is that I ain not able to do that.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Mubammadan
Rural): They are convinced ! ‘

The Honourable Dewan Bahadur Sir A. Ramaswami Mudali®*: What a
hope! .

p'l'hc Honourable Sir Ardeshir Dalal: 8ir, I will not take up much of the
time of the House by going into other detailed points raised by other speakers,
but there is one point raised by iy honourable friend, Mr. Krishnamachari,
who now I hope is convinced by what I said . . . . .

Sir Muhammad Yamin Khan (Agra Division: Mubammadan Rural): He is

not. ’ .
The Homourable 8ir Ardeshir Dalal: And that is with regard to the provi-
sion of seventy-four lakhs in the Budget. Criticism has been advanced that the
Finance Member has poured cold water on the scheme by hig reluctance to
part with money. (Mr. T. T. Krishnamachari rose up in his seat.) I am not
talking about Mr. Krishnamachbari. He of course said that he has given me too
much money.

Mr. T. T. Krishnamachari: . Even that is not right. The Finance Mémber
ig not prepared to give ‘the finances necessary for plans being carried out. It is
not a matter of lakhs, it is a matter of crores.

Mr. Sri Prakasa: Your spcech is not well-planned!

The Honourable Sir Ardeshir Dalal: From my Honourable friend, the Fin-
ance Member, I have received the most wholehearted co-operation. None of
my plans up to now have in any way been'impeded by any kind of parsimony or
niggardliness displayed by my Honoursble friend, the Finance Member. The
real bottle-neck in connection with the plan is not going to be finance it is going
to be the lack of trained personnel, and that is the reason why we are giving
first priority to the training of personnel and why we are in such a hurry to trein

] el.

A great deal has been said about the National Government. As an author

of the Bombay Plan I gaid that the Plan could only be executed by a National
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Government. I am #till of that opinion, and that is because when the Plan is
in full operation, it wiil involve a number of controls—conérols over capital,
control over imports and exports, control over rationing, control over consump-
tion, and various other types of controls which will interfere with the most
wtimate habits and customs of people in this country—and all that can only be
done by a National Government waich has the tull support of the people
behind it. In the meantime what are we to do? The war is coming to an end.

Mr, Sri Prakasa: No.

The Honourable Sir Ardeshir Dalal: Millions of people will soon be un-
employed. Two million of soldiers will be demobilized; the purchasing power
which hus been created by the demands for war industries will come to-an end.
We have to plan the transition from war to peace. Etvery country in the world
is far in advance of what we have done with regard to the preparation of post-
war plans. In the meuntime, until our unfortunate political disputes and diffi-
culties are settled, are we to stand by and do nothing and see the economy of
this country collapse, as it is bound to do if nothing is done? That is the
Justification for the post-war planning work which has been undertaken by the
present Government. . )

1t seems to me that for the first time we are trying to do something which is
Positive, something that is constructive, something that is really for the benefit
ot the country. The Bombay Plan first drew the attention of the country and
1 might say the attention of the whole world by the grandeur of its cogception
with regard to the economic development of the country. It is oh a similar
tusis that this Government has undertaken the planning for the economic uplift
of the country. I have mentioned the various preliminary activities which have
‘been undertaken. Is there anything in it which can in any way de any harm
to any party or anybody in the country? Then, would it be too much to expect
that all the parties will co-operate so far as thls planning is concerned and
assist the Planning Member in carrying out the plan instead of creating a very
wrong impression on the rest of the world that evenin matters like this, where
there should be no room for any difference of opinion, which are entirely for the
benefit of the country, that we cannot come to any agreement? What would
the other countries think of our unity of purpose or even our common sense if
a completely beneficial measure like this is thrown out on purely politica:
grounds? But whatever the verdict of the House may be, I am sure that the
verdict of the country, even in Congress circles is ot going to be that pending
the taking of office by a National Government nothing should be done and that
the economy of the country should be allowed to collapse. I am sure that even
the verdict of the Muslims of the country is not going to be that, even when
the Pakistan issue is not prejudiced, nothing should be done so far ag planning
is concerned and the economy of the country allowed to collapse. If in spite of
that an adverse verdict is passed by.this House, I can only regard it as one
more evidence of the irresponsibility which the unfortunate political ‘situation .
in the country has brought about.

Mr, Bhulabhai J. Desai: I-did not expect that the = Honourable Member
who has just resumed his seat would introduce topics on which he might well
have been a little more wise and careful. But there are two or three matters to
which I wish to refer because it is my duty-

He imagines in his wisdom that we on this side of the House and the country
starid far apart and they and the country are going to be one in the near future
because of the dead services they render. Such flattering function i all right
in his own private chamber but an extremely poor show in a House like this.

The Honourable Sir Ardeshir Dalal: Not being & lawyer I have no objection.

Mr. Bhulabhai J. Desai: There are only twe matters to Wwhich I wish to
refer. First about the negotiation of which I thought we had heard the last.
The Honourable Member came to me and gave rhe a formula and he knows
what it was. I consulted nobody. Thank God there is more confidence betweer
ud than there appears to be among the members of that group.

8ir Oowasjee Jehangir: Very doubtful.
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Mr, Bhulabhai J. Deeal: 1 am quoting his words, Sir Cowasjee. Please, 1
am not giving way. '

Bir Oowasjee Jehangir: You can interrupt, but we caunot}

Mr, Bhulabbai J. Desai: 1 am not giving wuy.

(Cries from Opposition Beuches of *'Sit down, sit down: Order, order.’’)

8ir Cowasjee Jehangir: 1 rise to a point of order. It hus become a habit of
some sections of the House to deliberately interrupt. .

Mr. Bhulabhai J. Desai: 'Lhis is not & point of order.

Sir Cowasjee Jehangir: 1 rise to a point df order.
ordnf D. K. Lahiri Ohauthury (Bengal: Landholders): Order, order: Order,

er . -

8ir Oowasjee Jehangir: It is for the President to decide.

Mr. D, K. Lahiri Ohsudhury: Order, order. He is not giving in.

Bir Cowasfee Jehangir: 1 rise to a- point.of order whether these interruptions
are in order in this House, and if they are in order I have & right to interrupt.
1f they are not in order I will not interrupt.

Mr. President (The Honourable Sir Abdur Rahim): Whether they are in
order or not, it is my duty to judge and I can only judge in each case.

" Mr, Bhulabhai J. Desaj:  The idea was that an advisory committee should
be formed to work this pltan and as the work went on any plans, or any part of
them, ;when completed would be submitted to this House for approval. It was
accepted by the Honourable Bir Ardeshir Dalal. He went back to his colleagues
and said he had been advised that the word “approval” should be omitted and
the word ‘‘consideration’’ should be substituted, and I think the House has
intelligence enough to understand the difference between the two in ifg essen-
tial value. He says, yes we will let you discuss and we shall do what we like.
On the other hand what we stipulated was that you will-have our approval and
then alone-you can do it. 8o much for the negotiation and T hope and trust
that at the end of this there will be no mare discussion as to what took place.
Bome Members of this House do not know the constitution. They think that
8 Member has just got to speak something and the others have to toadily laugh!

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is what
they on your side are doing! .

Mr. Bhulabhai J. Desai: They are not aware that there are Committees of
the House as in the American Constitution and perhaps the Honourable Mem-
ber is mot aware that the Resolution did not involve any executive action.+ The
committee was to be appointed for the purpose of taking evidence and formulat-
ing a plan and recommending it.

The Honourable Sir Ardeshir Dalal: I was going on the speech of the
Honourable Member in which he said we will prepare the plan.

Mr. Bhulabhai J. Desal: Of course he still does not understand. Preparing
s one thing and execution another. °

The Honourable Sir Ardeshir Dalal: Making the plan itself is an exocutive
wuction.

Mr. Bhulabhai J. Desal: He still does not understand, but I cannot help a
man who has been a magistrate all his life. The fact remains that the com-
mittee prepares the plan and then it comes to the executive to carry it out. oIf
there 'is any distinction between .executive and deliberative, those are the two
functions. Preparing & plan is deliberative. If you like it take it: if you don't
Like it, leave it. It 18 in the American constitution and it is done every day. If
those gentlemen who in their ignorance laugh, let them go and read it if they
have time and if they have any sense. .

There is one matter to which I wish to refer. T confine myself to merita.
Attempte were made yesterday to divide us and the country and to divide us
between ourselves. It is a pitiful spectacle and T hope and trust that it won't
‘be repeated in this House and that notwithstanding the discussion this House
will carry this motion.

Nawabzads ‘Muhammad Liaquat Alli Xhan (Rohilkimd and Kumaon Divi-

sions; Muhammadan Rural): My Flonourable friend Sir Ardeshir Dalal has
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been good enough to describe my friend the Leader of the Opposition and myself
as the two Russian Generals who are out to annihilate Hitler in Germany, and
he said that.unlike the Russian Genesals we do not agree. But let me tell
himn that whatever our differences may be, on one fundamental point there is
couiplete agreement and that is to annibilate so many apologies for a Hitler
sitting over there. Bir, my Honourable friend has spoken with injured inno-
cence that in spite of the fuct that he had made an offer to this House to co-
operate with him we refused our co-operation, and he was further good enough
to say that he had in the generosity of his heart agreed to appoint a standing
advisory committee for his department. Mr. President, I think the time has
come when the Government should realise what is the meaning of co-operation.
Co-operation does not mean servile suppors of all that you say or all that you do.
That type of co-operation you should not expect from iﬂy decent Indian in this
country. But if you really wanted the assistance,®he help, the co-operation of
the non-official Members of this House, then you should have given effect to
the Resolution that was passed by this Assembly in the last Bession.

My Honourable friend has tried to make a point by saying that this House
wants to usurp the function of the Executive and he gas said that there is no
legislature in the world which performs the functions that are legitimately
assigned to the Executive. But my Honourable friend ignores one fundamental
fact. Is there any Executive in the world which goes on merrily from day
to day in spite of the fact that the Legislature of that country shows its lack
of confidence every day in that Executive? If he'can tell me the name
even one legislature in the world anywhée, outeide India (otherwise he might
mention this Assembly) then I shall accept what he has to say. Bir, the other
legislatures naturally give the right of executing any plan or scheme to their
Government bhecause they know that thdt Government if it went wrong can be
kicked out in & few moments and the legislature can put in a government of
its choice—sa government which will carry out the policy, the programme or the
scheme which is approved by the majority of the memgem of the legislature.

Apart from that, let me remind him that this Resolution did not ask that
the Legislature should usurp the.functions which belong to the Honourable
Member. He has forgotten the wording of the Resolution and only remembers
some stray.sentence in the speech of the Honourable the Leader of the Opposi-
tion. What does the resolution say? It says:

*‘This Aesembly recommends to the Govermor General in Council that an elected Com-
mittee of this House consisting of not more than 15 members be appointed for the purpose
of considering the several plans for post-war aconomic development of India, agriculture and
industry with instructions to report to this House."

Mr. Bhulabhai J. Desai: That is execution!

Nawabzada Muhammad Liaquat AH Khan: Where is it said thaf this Com-
mittee of 15 which was to be appointed should usurp, the function of the
Executive Council of 15 that sit over there? . .

The Honourable 8Sir Ardeshir Dalal: It was the explanation of the Leader of
the Opposition.

Nawabzada Muhammad Liaquat Ali Khan: I was saying that instead of
paying attention to the words of the Resolution, my ﬁ‘ onourable friend is
hanging on to some stray sentence that was in the speech of the Honourable
the Leader of the Opposition. :

My Honoursble friend has said that planning should not wait till such time
as the future constitution of India is decided upon. I agree with him. 1%
is not necessary that the future ecomomic planning of the country should wait
till such time as there is & new constitution but it must wait till such time
as Indians themselves are able to plan the future. You are not fit to plan the
future of this country economically, agriculturally, industrially and educa-.
tionally. Your plans in the past have been of such a character that the people
of the countrv cannot entrust their future destiny to your tender hands. Le$
me tell him that because we had realised the importance of immediate planning
for the future. becausg we realised that the world cannot wait till such time
aa India is able to have an agreed constitution (God alone knows how long it
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[Nawabzada Muhaiimad Lisquat Ali Khan)

may take to have a new constitution), it ;was because of that that we made this
offer of co-operation to the Honourable Member by suggesting that a Committee
of this House should be appointed to consider these plans. My Homourable
friend has rejected that hand of co-operation and now I would submit that
it does not lie in his mouth to come forward and say that he has always been
wanting the co-operation of the pedple of India. After all this Legislature,
coustlt_,uted as it is, represents the peoples of India and therefore we as repre-
sentatives of the peoples of India did offer our co-operation to the Honourable
Member but he would not accept that co-operation, and the type of co-opers-
;,:o; to which the Honourable Membey is used, he cannot get from any decent
ndian.

¢ »
My Honourable friend has unnecessarily given expression te the views which
. he holds about Pakistan, whether it is to be one United India or two, three
or four Indigi. That is not the matter under discussion at present. The
matter under discussion at present is that the future planning of the country
shculd be done in such a way that the people of this country as a whole may
feel that whatever those plans are, they are for the benefit of the people of
this country, that those plans are of such a nature which would benefit the
largest number of Indians in this country and that the plans are not made in
such a way that the rich people will go on becoming richer and produce mors
TATAS in this country than what exist today. We do not want that the economy
of this«ountry should go into the hands of a few individuals. We do not waunt
that the industrial development of this country should be done in a manmer
which would benefit only a few capitalists. e do not want that the wealth
of the country should -be taken and counted only in terms of the wealth of a
few individuals. We want that. the industrial development and the economic
sdvancemrent of the country should be based on such lines that it would benefit
“the millions and millions of poor people and that when you talk of the wealth
of the country you should take the wealth of the poor individual who is living
in the villages and not those people who are Jiving in ‘big mansions and having
the whole economic life of the country in the palm of their hands. And that,
Mr. President. I submit the present Government, constituted as it is, 18
unfit to do. That ought to be and can only be done if they associate with
them and have the redl and honourable co-operation of the representatives of
the peoples of this eountry. My Honourable friend has recognised the neces-
sity, When these plans are put into execution, of having a Government of a
tvpe that would command the confidence of the people. That I think he has
ndmitted and rightly so. But I submit that you cannot expect that the peonle
should swallow whatever plans vou may frame for them. You cannot expeczt
that if there is a change in the Government in the futura, then that Govern-
“'ment should just thrust your plans down the throata of the people of India. 1f
1P the people’s representatives are not associated in the preparation of
% these plans, then you cannot expect any Indian Government to
carry out your plans. Therefore, Mr. President, all this time, all this money
is being wasted and will be of no avail for the future advancement of the
country. We recognise the importance. of having the future " planning done
now, and that is why we said, taking everything into consideration, that if
the plans are prepared with the goodwill, with the co-operation, with the assist-
ance of the Honourable Members of this House, those plans have a better chance
of being csrried out in the country later on. Sir, T submit that the Honourable
Member has not really given any velid argument in support of his contention.
Hs has not given any argument as to why he has rejected the resolutinn
.which was accepted by this Honourable Assembly, and .now let me say that
as long as we on this side of the House have no share in prevaring the plans
for the future economic development of India, so long we shall do whatever
we can not to place a single penny at your disposal to be spent as you mAy

like.
Some Honourable Members: The question be put, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The questlon is:



*“That the question be.now guz *
The motion was adopte
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Mr. President (The Honourable Sir Abdur Rahnm.) The question is:
*“That the demand under the head ‘Post-War Planning and Development’ be reduced to

Re, 1.’
The "Asembly divided: .

Abdu! Basith Choudhury, Dewan.
Aldul Ghani, Maulvi Muh‘mmd
Abdul Qai um, Mr.

Ahdullah, H. M,

Ayy:ngar, Mr M. Amnthauynnun
Azhar Ali, Mr. Muhammad.
Banerjea, Dr. P. N.
Chattopadhyaya, Mr. Amarcndra Nath.
Chettiar, Mr. T. 8. Avinashilingam,
Chetty, Mr. Sami Vencatachelam.
Chou hury, Mr. Muhammad Hussain.
Chunder, Mr. N. C.

«Daga, Seth Sheodass.

Dam, Mr.. Anangs Mohan.

Das, Mr. E.

Desai, Mr. Bhulabhai J.

Deshmukh, Dr. G. V.

Deshmukh, Mr. Govind V.

Essak Sait, Mr. H. A. Sathar H.

AYES—59

Fazl-i an Piracha, Khan Bahadur Shaikh.

Gauri Shankar Singh, Mr.
Hahibar Rahman, Dr.
Hans Raj, Raizada.
Hegde, Sri K. B Jinarajs.
Hosmani. Mr, K.

Tsmail Khan, H;]ee Chowdhury Muhammad.

Kazmi, Qazi Muhammad Ahmad.
Krishnnmnchari, Mr. T. T.
Lahiri Chaudhury, Mr. D. K.
Lakhichand, Mr. Rajmal.

Ahmad Nawaz Khan, MI{O!‘ Nawab Sir.
B. R.

Ambedkar. The Honourable Dr.
Anthon Frank R.
Azizul Euque The Honourable Sir M.
Renthall, The Honourable Sir Edward.
Bewoor, Sir Gurunath,

Bhagchand Soni, Rai Bahadur Sir Seth.
Caroe. Sir Olaf.

Chandavarkar, Sir Vithal N.

Chapman- Mor’\mer Mr. T.

Daga, Seth Sunder Lall.

Dalal. Dr. Sir Ratanji Dinshaw. .
-Dalal, The Hononrable Sir Ardeshir.
Dalpat Singh, Sardar Bahndur Captain.
Ghiasaddin, Mr. M.

Ghuznavi, Sir Abdul Halim.

Gwilt, Mr. E. L. C

Habibur Rahman, Khan Bahadur Sheikh.

Haidar, Khan Bahadur Shamsuddin.
Imam, Mr. Saiyid Haidar.
Ismaiel Alikhan, Kunwer Hajee.

Jawahar Bingh, Bardar Bahadur Sardar Sir.

Jehangir, Sir Cowasjee.
Kamaluddin Ahmad, Shams-ul-Ulema.
Khare, The Honourable Dr. N. B.

The motion was adopted.

Lalchand Navalrai, Mr,
Lalljoe, Mr. Hooseinbhoy A.
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Liaquat Ali Khan, Nawabzads Mulnmmad

Mangal Singh, Sardar.

Manu Subedar, Mr.

Mehr Shah, Nawab Slhxbudl Slr Styld

Muhammad.
Misra, Pafdit Shlmbhndaynl
Murtuza Sahib Bahadur, Maulvi Byod
Nairang, S8yed Ghulam Bhik.
Nauman, Mr. Muhammad.
Neogy, Mr. K. C.
Pande. Mr. Badri Dutt.
Raghubir Naraig Singh, Choudhri.
Ram Narayan Sin, h Mr.
Ramayan Prasad,
BRanga, Prof. N. G.
Raza Ali, Sir Syed.
Reddiar, Mr. K. Sitarama.
Sant Singh, Sardar.
Satyanarayana Moorty, Mr. A.
Sham Lal, Lala.
8iddique Ali Khan, Nawab."
Sinha, Mr. Satya Narayan.
Sri Prakasa, Mr. .
Srivastava, Mr. Hari Sharan Prasad.
Subbarayan, Shrimati K. Radha Bai.
Yamin Khan, Sir Muhammad.
Yusuf Abdoola Haroon, Seth.
Zafar Ali Khan, Maulana.

NOES—48

Krishmamoorthy, Mr. E, 8. A.
Kushal Pal Smgh BA]‘ Bghadur.
Lawson, My. C.

Mehta, ‘Mr. Jnmnadu M.

Muazzam “Sahib Bahadur, Mr, Muhammad.
Mudaliar, The Honourable Dewan Bahadur Sir

A. Ramaswami.
Mudie, The Honourable Sir Francis.
Piare Lall Kareel, Mr.
Raisman, The Honourable Sir Jeremy
Ram Nath, Mr.
Richardson, Sir Henry
Roy, The Honourable Sir Asok.

Shahban, Khan Bahadur Mian Ghulam Kadir

Muhammad.
Sheehy, Sir John.
Spence, 8ir George.
Srivastava, The
Stokes, Mr. H. G. )
Sultan Ahmed. The Honourable Sir.
Sundaresan, Mr. N.

Thakur Singh, Capt.

Trivedi, Mr. C M.

Tyson, Mr. G. W.

Tyson, Mr. J. D.

‘THE FACTORIES (SECOND AMENDMENT) BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Henourable Dr. B. R. Ambedkar (Labour Member):

onourable Bir Jwaln Prmd

Sir, I present

the Report of the Select Committee on the Bill further to amend the Foctones

Act, 1984.
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- THE GENERAL BUDGET—LIST OF DEMANDS—contd.

Mrs. Renuka Ray (Nominated Non-Official): Sir, may I just say that I
Rhould like to move my cut motion No. 189 on the Consolidated List of
Mations under Demand No. 28 under the head Department of Labour, after
Mr. N. M. Joshi’'s motion, during the time allotted to Unattached Members.
The unattached Members, Mr. Frank Anthony and Sardar Sent Singh and Mr.
Hooseinbhoy Lalljee, have sgreed to allow my out motion to take precedeuce
over theirs. I have also notified the Honourable the Labour Member accord-
ingly. I hope you will kindly agree to this arrangement.

Mr. President (The Honourable Sir Abdur Rahim): Is that motion likely to
come on today? . '
Mrs. Renuka Bay: On Monday or Tuesday. ‘

Mr. President (The Honoutable Sir Abdur Rahim): Has the Government
Member any objection to it? :

The Honourable Dr. B. R. Ambedkar (Labour Member): 1 do not have wry
rights in this matter: the matter, I think, is entirely in your discretion, Sir.

Mr. President (The Honourable Sir Abdur Rahim): As the Honoursbles
Member has got the permission of those unattached Members in whose tinie
this motion will be moved and the Government have enough time till Monday
or Tuesday to be ready with their reply to the motion, 1 think I shall allow
tbe motion to be entered on the agenda. *

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past. Two of the Clock,
Mr. K. C. Neogy (One of the Panel of Chairmen) in the Chair.

Demanp No. 16—DgparTMENT OoF IXDUSTRIES AND Crvin SuppLms

The Honourable Sir Jeremy Ralsman: Sir, I move: -
+ ‘“That a sum not exceeding Rs. 34,46,000 be granted to the Governor Géneral in Counci?
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1946, in respect of the ‘Department of Industries and Civil Bupplies’.”

Mr. Chairman (Mr. K. C. Neogy): Motion moved:

““That a sum not exceeding Rs. 34,846,000 be granted to the Governor General in Caunci}

to defray the charges which will come in course of payment during the year ending the
31st day of March, 1946, in respect of the ‘Department of Industries and Civil Supplies’.”’

Failure of Control Permit System and Supply of Consumer Goods

Seth Yusu! Abdoola Haroon (Sind: Muhammaden Rural): Sir, I move:

**That the demand wnder the head ‘Department of Industries and Civil Supplies’ be
redaced by Rs. 100.”

Mr. Chairman, the Department of Industries and Civil SBupplies came inio
existence some time in the middle of 1948. Some of us on this side, optimisfic
as ususl, felt that this department will be of some use and service to coun-
sumers. to the poor man on the road and to an honest trader but our hopes
were dashed to the ground like a house of cards. What is the achievement of
this department to its credit? Profiteering, black marketing, hoarding, the
utter failure of control and the lack of patronage to the Indian manufacturer of
the consumer goods are to its credit. The other day, my Henourable friend
Sir Henry Richardson while discussing the General Budget tried to pay a
compliment to the effectiveness of the control and the price level but in the
eame breath he pleaded for a liberal import policy. My friends on my left
(the Europesn Group), who are not here except one, may not be worried.
After all this Government which has been disowned by all the sections this side
of the House is owned by them. And the policy of this Government, therefore,
ha: always been to encourage imports and allow my friends on my left (the.
European Group) to establish their business connection. My friends.on the
opposite Treasury Benches have been professing that they are working in the
interest of this country, then should they not feel it their duty to see that the

.imports which are brought to this country are used for defence purposes and
*ths Indien manufacturer is allowed to make his contact with the market and



GENERAL BUDGET—LIST OF DEMANDS 1313

establish himself before war is over—but that is not done. There are consum-
able goods which are being produced in this country and are being replaced
by the imports, this could have been left, open to the civilian consumers bus
instead, it pays them to allow these goods to go for defence services, as the
goads which come from abroad are not controlled or controlled only in the
sense of the Department that lunded cost plus 20 per cent. profit is allowed
to people here, but the goods which are manufactured here are controlled. We
therefore know that the profit is muade there at the expense of Indis.

Mr. Chairman, coming to the effectiveness of the control, it remains for
my Honourable friend and his Department to tell us as to how these companies
have been declaring huge dividends. We are told that thess companies work-
ing for the defence services are allowed only the cost price plus 10 per cent.
but what do we find? These companies have been making huge profits but
nothing is done to check it. Let us take for example the Cotton Control
‘Order. We find that there is a considerable increase in export, the inrush of
cloth into the preparation of hosiery and ready made goods which are lefs
scot-free’ from gontrol, the lack of free and expedstious movement of cloth
from the manufacturer to the consuming eentre, the lack of equitable distri-
bution of available supplies of cloth and yarn to every part of India—all these
factors have tempted the traders to indulge in black marketing. It is.all very
well for our friends to say that control is in existence. You can buy things
only in the fashionable shopping centre or living in the capital city, and
boasting of effectiveness of control but all the four hundred millions of peopie
cannot do this. They live in places where the shadow of this Imperialistic
Government or their agents has never cared to pass. Go and see their condi-
tions for yourself and the effectiveness of these controls in the villages. The
other day my Honourable friend Mr., Chettiar put s supplementary question
in which he informed the House that in Eastern Bengal some ladies committed
guicide because they could not clothe themselves. One could see the blank
look in the eyes of the Honourable Members on the opposite side as to ridicule
the statement. : ’

The Honourable Sir M. Agizul Huque (Member for Commerce and Indus-
tries and Civil Supplies): How could you see my eyes, with my epecks on?
I eaid it is difficult for me to understands

An Honourable Memben: It is not difficult to believe.

Seth Yusut Abdoola Haroon: But you replied also ridiculing the statement
—J.eave aside Bengal. Take & province which is called a surplus province
where you have got the headquarters of the Cotton Control Order. What is
happening there? I will read to you a few lines from Commerce. It says:

““Meanwhile the shortage of cloth has hecome very much pronounced in this city. Nowhere
could one obtain dhotis, and whatever stocks that remain with merchants have practically
disappeared in the black market. It is understood that the recent order of the Textile
Commissioner freezing the remaining 20 per cent. stocks with merchants has .been due to
the necessity of sending some cloth to up countfy centres which have been in great need
of cloth, o are told that the present dboti famine is likely to continue for at least two
months ‘more. " s

This is where your control headquatters exists and this is how you control.
This famine exists not only in cloth but in fine cloth also. We find that mills
have sfbpped producing finer cloth as it pags themt to manufacture coarse cloth.
Why can’t the Government force these mills to manufacture fine cloth on the
same pre-war gverage? Now, Sir, I submit this black market does exist
everywherp. You canndbt deny it. It is impossible for any one to say that
it does not exist. One of the Directors of Civil Supplies in the course of an-
interview admitted that black markets did exist so far as cloth was concerned.
This appeared in the Eastern Economist. -

The Hopourable Sir M. Azizul Huque: Who is that Director? -
Seth Yusuf Abdoola Haroon: The Director of Civil Supplies in Sind.

The Honourable Sir M. Asizul Huque: Oh! T see. .
Seth Yusuf Abdoola Haroon: Black market does exist everywhere. ‘We find
here in the City of Delhi cloth is not available. If one goes to the market,
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one camunot get a piece of long cloth or lattha. -There is a great hue and cry
from the poorer classes about the dearth of cloth, but yet nothing is done to
remedy the situation. The Government have fixed the price for different
qualities of cloth which are all stamped on the cloth. May I ask what check
do Government have to see that the manufucturer does not stamp an exces-
give price on the cloth. To my knowledge there is no check at all. I have
got here with me now some samples of cloth, which I can pass on to the
Honourable Member and he can find out fof himself whether excessive price
is not stamped thereon. What are the Government going to do about that?
I am sure the Government are not interested in instituting any check, because
my Honourable friend the Finance Member is intcrested in seeing that he
gets ‘enormous excess profits tax. Of course he is only concerned with the
revenue side of it. . _ o

(At this stage the Honourable Member exhibited to the House certain
samples of cloth.) -

Mr. Chairman (Mr. Ka C. Neogy): Order, order. The Honoutable Member
is certainly in order in referring to these matters, but there i¥ a limit beyond
which this.cannot be allowed inside the House. An exainination of the
samples might be usefully carried out in the lobby.

Seth Yusut Abdoola Haroon: I will give them to the Honourable Member,
if he cares to have them.

The Honourable Sir M. Asxizul Huque: I will be delighted to have them.

Seth Yusu? Abdoola Haroon: I will certainly give this for the personal us2
of the Honourable Member because he also cannot get these materials. Mr.:
Chairman, coming to the new all-India distribution scheme which we may for
the moment; call an improvement on simple movement, has its own short-
comings. It is learnt that the Government of India are trying to put this
scheme into execution by licensing a few shops or in other words giving retail
gale rights or wholesale selling rights to individual traders. May T know Wl'.lO
will select these shops? They will be selected by officials. And how will
they be selected? Only perscns who invest in national savings certificates will
be .given this licence. 1 have got -with me sapplications from.mgz:chants fwho
have been trading in this line for @ long time past and have legitimate right,
have been left out simply because they were not able to produce evidence i
their applications for licence that they had invested in national savings certi-
ficates. Mr. Chairman® these applicants who are all wholesale dealers havo
been completely left out of this scheme. People new to this trade have beecn
selected for the grant of licence simply because they invested some amom:r'tla
in national savings certificates. It is really a pity that these things sti!
exist and are allowed. In this new distribution scheme, the poor hawkers
who used to find their livelihood by carrving cloth on their backs to the
villages, have been left out altogether. There are thousands of these hawkers
who are not included in your scheme and who will be starved out. What 3“?‘
yoy going to do with them? How are you going to provide them t}lenr liveli-
hood? T suppose that will be a post-war planning. ~Dyers and printers a_lsg
bave been left out of this scheme. I have got a telegram from Karachi whic
€ays: :

"The Director of Civil Supplies has Mopped cloth for hand dyeing printing purpose to
dyers of Sind thas dealt death blow o 8ind industry thro‘win{thonundl out of employment.
Please move authorities: concerned.”’

But what can I do. Can I move the authorities in this matter? It is
impossible. There is anﬁther telfegram from Burhanpur which says:

" v nditi iti arn famine. i :
thro:v I:.y;?. O%xils?:ing yarn position."” Reprasentatives want to see Azizul Huque

js_relates to a co-operafive society and who have also been thrown out
of employment. Buch a state of affairs exists in the country. ~Thig is the
effectiveness of control of .your Yarn Department. .

Coming now to the other consumer goods, I find that the Honourabls
Member and his Department had declared that only 20 per cent will be allowed
to be charged over landed cost. But what is done? Not enly 20 per cent.,
not its double, 40 per cent, but 300 per cent. is being charged. When this order
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ttime ‘out, the consumers believed that it will give some telief. Now to the
kind of propaganda that is being carried on in support of this by the Depart-
ment of Broadcasting and Mis-Information. The boeklet ‘‘Indian Information’
dated 1st November 1944 says:

*The Hoarding and Profiteering Prevention Otdinancé aiméd at putting down both these
evils and making available to the public consumer goods at reasonable prices.”

Now, let us examine the reasonable rates. The reasonable rates are 200 per
cent. 800 pear cent. and 150 per cent. For instance on watches, they allow.115
per cent. to 125 per cent., watch materials, 200, to 300 per cent. is allowed. For
radios and radio spare parts, they allow 200 per cent. All these percentages are
legitimately allowed. Thiz is not the percentage of the black market. Whea
Government allows such high percentage of profit, why should sueh things g¢v
into the black market. I have got & list of 50 or 60 articles, in not even oue
case is the percentage below 20 per cent. Only in the case of razor bladgs it
is 15 to 50 per cent. Then in reply to & question of Honourable Mr. Husaid
Imamin the other House Mrt. Patel said:

“Section 6 of the Ordinance allows the trade to add to the Idnded cost or cost of pro-
duction the profit margin allowed by pre-war normal trade practics, even though it exceeds.

2) per cent., unless it is varied by the Controller General, who is empowered to examine
these margins anhd to approve their continuance .or modifications.”

Mr. Chairman, this entirely rules out your Ordinance of 20 per cent.

Mr, Chairman (Mr. K. C. Neogy): The Honourable Menibet has one minuté
more.

- 8eth Yusuf Abdoola Haroon: These are the things which exist in this depart-
ment as effective control. We were told by a communiqué when this depart-
wment came into existence that industrisl development will continue and i
the interest of that the department will work. May I ask what has been done?
The Hydari Mission has gone to England. When the Finance Member took
th: Finance deputation to England he had with him a non-official representa-
tive. Why did not the Hydari Mission take a non-official representative? But
the focts are being kept a secret from .this House. Why do you not come
out with a statement and tell us what is being done regarding the capital goods?
There has been a lot of talk about €apital Industry developmept and other
things but we on this side are still wandering in the darkness. Sir, I move.

* Mr. Oaairman (Mr. K. C. Neogy): Cut motion moved:

“That the demand under the hcad ‘Department of Industries and Civil Supplies’ be
reduced by Rs. 100.”

Mr, Sri Prakasa: Sir, it is always an unpleasant and ungracious task to
have to say anything against a department the head of which is such a
kindly, courteous and amiable gentleman as my Honourable friend opposite.
But I should like to say on this occasion, and to warn him also, that he is
unconsciously " putting himself in the position of helping the Government fo
revert back into the East India Company. The East India Company was char-
tered to trade in pepper, and when it came here it took advantage of the situation
and turned itself into an autocratic Government. And today it seems to me
thit with the help of its Indian collaborators, it wants to be both a Govern-
ment and an East India Company. Government evidently want, with this
department and other departments the heads of which are fellow-countrymen
of mine, to get a monopoly of all possible trade. '

An Honourable Member: Who is the Clive of this firm?

Mr. Sri Prakasa: I should think that the managing agent of this firm is
going to be a. sort of mixture of the Home and Finance Members, as Robert
Clive was the managing agent of that great firm long ago!

T find that this Governmeht is trying the control of one trade after another.
And not only is it doing this recklessly, it is delegating its powers to Pro-
vincial Governments equally recklessly, with thé result that the District
Magistrates have now become the real tradery of the country. Whenever any
question is raised in this House and #ny complaint is made here, we are ‘told
that the power has been delegated to the Provincial Government and we ought
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press it is stifled under the Defonce of India Rules. The principal must ordi-
narily be responsible for its agents! The whole trade is being put into the
bands of the favourites of the Disirict Magistrates and is being deflected from
its normal chagnels. Most-traders have been deprived of their business; the
few that retain it can only do so by questionable means; and by paying largs
sums of money to so-called war funds, because there is no other way of pleasing
the District Magistrates except by paying imto those funds. I hope I shall
have occasion later on to speak on the war and what I think of it; but I do sy
that it is a disgraceful exhibition of executive. power to force persons to
condtribute large sums of money before they can get licenses to 'do their normal
trade. . . .

Most businessmen are being killed out; new businessmen, favourites of.
District Magistrates, are being created who know nothing about business they
sre required to do. And then a most unholy class of inspectors has been lot-
loose on society, and persons who are dishonest to the core look or are.sup-
posed to look after these shops. I myself experienced this sort of dishonesty.
A friend of mine who happens to have a shop in a U. P. town, took me to
that shop. Soon after came a very fat gentleman; and I was told he was an
inspector. 'This friend of mine later on told me that he has to pay s hundred
rupees & month to this inspector. If he did not pay that money it would be
impossible to carry on that shop. Permits are wanted for all sorts of thinga.
Here in Delhi the other day when a servant of mine got ill about 10 o’clock
at night and I wanted some wspirit- of camphor, I knocked from chemist's door
t> chemist’'s door, and they would not give it to me, though I was getting
very anxious about ‘the case, because they wanted a doctor’s certificate befors
they could part with a few drops of the eépirit of camphor. ’

I cannot believe that there is a shortage of goods in the country because
there is glways the black market fromn which one ean get anything one wa:uts
in uny quantity. If there had been a real shortage, there would not be these
thiugs available anywheys. The common talk in my town of Benares certainly
is that the department has its control prices for Government servants who
slone can take advantage of it; has provided black markets for the wealthy, and
the middle and the poor classes are leff in the cold as never before. When
there is any complaint against this department we are asked to give individual
cnses. Ind)i'vidual cases are always difficult to give becapse of the peculiar
circumstances. '

The Honourable Sir Jeremy Raisman: What about the name of the ‘at
inspector? That is not diffioult; will you give us that?

Mr. Sri Prakasa: All right. -

Then traders have told me that if they did not indulge in this kind of bribery
they would not be able to carry on their business at all. We are told in this
House that there are always two sides to a bribe—the bribe-giver and the bribe-
taker, and that both are equally guilty. Legally that may be so, but morally

" that is not so, because the bribe usually takes the form -of extortion.

37%.  7he Honoursble the Finance Member has asked me to give the
names. I can tell him that questions in this House on Income-tax have got
me in trouble with local officers; and it is not always very easy to complain
because you get it in the neck in your own home. And if my Honourable -
friends opposite think that there is something fishy on my part in the income-
tax business, they are mistaken, because evervthing was all right ns was proved
all along the line! But they can alwavs trouble von in n thousand ways when
they know that you have complained to Headquarters. That is why most of
theee complaints do not come. ‘

It is the duty of Government, when there is a complaint of a general nature,
to make investigations and find out where the trouble lies. When it comes
to a group of non-officials. Government savs the trade is all dishonest: it has
done them very badly, thev mnst all go. There .no specific instances are called
for, nobody says which particular trader has been dishonest, no effort is made to
catch the particular trader and punish him. In that case the whole trade is
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§iubbed as dishonest and swept off. But when it comes to Government, servants,
‘#bure is always some specitic instance to be given. 1f a trader js caught
‘eharging a little more, he is very heavily punished. When it- comes to the
‘Ohief Commissioner of Ajmer who sent out an order to the effect thut woollen
gocds are only to be given to people who pay income-tax and Government
-servants drawing a pay over Rs. 100, and we asked the Homourable gentlemen
‘what punishment was meted out to the Chief Commissioner for this incensate
order, he said that it was an honest mistake. * Government servants always com-
_mit honest mistakes while non-officials are always dishonest. 1f a trader commits
u little mistake because of the complicated laws and the enormous number of
orders that are being passed then he is punished inordinately. For charging
one pice more out of ignorance on a rubber tyre that was required by a Deputy
"Msgistrate, a trader. was fined by a fellow Deputy Magistrate to the extent of
ouc thousand rupees, while when if he charged a non-official a little more—uot
ouly one pice but many annas more—the fine was only a few rupees. It ia
because the sanctity o¥ the Government servant is so very very great! I
could dilate on various misdeeds of the department, but it is utterly useless o
do so. ; , -
My greatest objection to the department is that it has introduced politics in
#ts consideration; and that came out when I put questions about the National
Herald—our newspaper at Lucknow.  What has this Department to do with
‘the politics of a paper? It has only to see whether there is’a sufficient amount
of pewsprint available or not. The Department wants to make iteelf an ally of
the Home Department and the Provincial Governments; and they are anxious
to stop the publication of all newspapers that go counter to their views. The
Honourable Sir 'amaswami Mudaliar, speaking in Hydérabad, said that we
should all have courage to say what we feel, but evidently what he meant was
that we should all have the courage, where no courage is necessary, of speaking in
favour of Government; but when we have the courage to speak things that
are not to the taste.of Government then we should be punished heavily. I believe
(lovernment should have the courage to punish and we should have the courage
to sing its praises! i
I, therefore, feel that when in this department there is favouritism, in this
department there is corruption, and in this department there is a great deal
of politics, then this department must be abolished. I am not satisfied really
with a cut of only one hundred rupees. I should like the department to o
‘Jock, stock and barrel; and my Honourable friend to Be given a task that
would be more congenial to him. The case of newspapers is particularly
scandalous; and permission is given to newspapers that are in favour of the
Government as it is, while even old established newspapers are not being
given permission to re-appear simply because their politics are uncongenial to
the Government opposite. I therefore think, Sir, that it is time that the
Honourable Member, if he is not able to abolish his department entirely,
should take greater responsibility for it himself, to have his own officers through-
out the country and not depend on provincial administrations with their preju-
dices and their biases. : = ‘
The other day an Honourable Member spoke of a certain amount of smugst-
ing; and my Honourable friend opposite asked him to consult his geography
aud to find out how widespread our frontiers are and then to realize how
impossible it is to look after everything. This reminds me of & little story
of Mahmud of Ghazni—it would be insulting Mahmud of Ghszni to compare
hiin with the present Government—who was approached by an old woman who
complained to him of a certain theft that had taken place in her house; and
Mahmud edid: ‘“My Empire is so large that I cannot look_ after everything’.
Then the old woman said: *“Why do you have such a large Empire, who asked
ou to get such a large Empire, and if you have that large Empire you must
ook after everything in that Empire”. I say the same to Honourable
Members opposite. They are respomsible for the lives and liberties of every,
-one of us, however far from the capital may be the place where we reside.
Nobody asked them to establish this Empire, nobody asked them to come
here, and if they have come here and if they have this Empire, they must look
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atter us. 1f they cannot look after us they had better go ous.:
their concern 8s to what is going to happen to us afterwards, - °
to it what happeps; but 1 do hope that my Honourable friend o othe
good man that he is, will no more associate himsclf with this Governméng .snd
be a party to their wrongs. T gy

The Hopourable Sir M. Axigul Hugue: Sir, I am quite prepared 5 acgept
the fullest responsibility for the-Departmnent, ss 1 have bden asked, bus my
friend will agree with me that not even superman can ever do it, uniéss this
responsibility is also shared by this House. Sir, it is impossible in ady country
in matters dealing with economic commodities and controls to tackle 'theu
properly unless the Legislature, which ig there certainly to criticise where thare
18 & wrong is also on occasions prepared to give credit for what the Department
has been able to do. I will not say anything more than that, .

My friend Mr. Yusuf Abdoola Haroon was almost offering me a few pieces
of cloth which I would be delighted to have at any time. Hp iz a member,
slong with 25 to 30 other non-official gentlemen, of the Consumer's Council.
Was it not his duty to bring it to my notice and then if 1 did not take any
action, he would certainly be entitled to raise it in the House and criticise me
and my department. I have not heard of one ingtance. In matters of thcse
economic controls, if any matter of abuse is brought to my notice, I am prepared .
to take the responsibility for going into the question fully and finding out what
best can be done. But, Sir. to revert back to the story, if like Malmud Ghazni
I myself established an empire and had to be responsible, then it would be
different. I am speaking in 1945. Twenty years before, if anyone had said that -
the autonomy of the provinees should in any way be affected, he would be
cousidered a traitor to the country. ] am now in the midst of. a new situation.
.The autonomy of the provinces is there and the Gavernment of India have nop
the field staﬂ? and ] say deliberately that no amount of cffort can quickly create
a field staff covering the thousands of square miles of this vast country.

Mr. Sri Prakasa: Then don't have it!

The Honourable Sir M. Aszizul Huque: But the question ig the time factor,
If I have to bring down‘the level of the prices at a quick time remember I
-have to work with the existing machinery. With regard to modifications, ‘or
amendments or changes in machinery I am prepared to work with you. But
in the meantime I have to work with the existing machinery and see what can
be done in the circumstances. i

Nawabsadp Muhammad Lisquat Ali Khan: The existing machinery is
_pretty rotten! . '

The Monourable Sir M. Azisul Huque: My friehd Mr. Haroon said that this
Department is responsible for all the profiteering and the black-marketing. I
would like to know the logic of it. If it is because of the result of their action
black-marketing has come, I can understand . . . . .

Mr. 8ri Prakasa: Certainly. A

The Honourable Sir M. Asizul Huque: But does my friend mean to say that
in the year 1948 when prices were at their highest peak, it was due to the
Department of Industries and Civil SBupplies which wag not in existence? ~And
why was it that 560 per cent, rise was there?

Mr. Sri Prakasa: Due to inflation! .

Prof. M, G. Rangat (Guntur cuni Nellore: Non-Muhammsdan Rural): Gov-
ernment was responsible.

The Honourable Sir M, Azizul Huque: That is one complete argument to
al] -arguments in this House.

Prof, N. G. Ranga: It is a quite correct argument.

Seth Yusuf Abdoola Haroon: It is 300 per cent. even now. .

The Honourable 8ir M. Azizul Huque: I frankly admit it. But with prices
555 per cent. up, if I had made an attempt to bring it down to 100 per cont. at

onge, I would bave brought aboyt an cconomic chags in this country. T bave
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!;een trying to reduce it gradually and if I have been able to bring it down to
260 per cent., if noy 800 per cent., 1 at least believe that 1 have done some-
thing.

Mr, Sri Prakasa: 'Abolish the Nasik Press!

The Honourable Bir M. Azizul Huque: That is ' not the concern of the
Industries and Civil Supplies Department. Therefore I say, that, do give us
some credit that from 1948 we have been able to reduce the peak price by half.
May I ask the economic historians and the political historians whether there i3
any parallel in any country where price was at its highest peak, the situation
had to be taken in control with supplies at an extremelv low level and with
success. It was an extraordinary di£culty. I do not take any credit -for my-
gelf. But I give credit to all those in the department and those who have work-
ed for the last two years to bring about this condition of things in this country.
I have to work under the existing constitution and my ffiend knéwg it perfectly
well. He knows the map of Sind and the map of India. He knows that if the
Director of Supplies, Sind, has refused yarn to anybodi_ the remedy is with the’
Ministry of his province and not with ourselves. We have been supplying the
total quote for the province. L wish I could control the entire distribution
system of this country. But it is" physically imposgible. It is not possible
within the time limit and so long we have to work with constitutional position
as it is today, distribution in the provinces must be through the provincial
agencies. Complaints about the Director of Civil Supplies not giving yarn to a
particular area or person should go to the Ministry which is responsible for the
province, if there ie a Ministry, otherwise to the Provincial Government.

Seth Yusuf Abdoola Haroon: Tn the new Budget you have asked for the
demand to incresse your staff to 462.

The Homourable Sir M. Agizul Huque: I ask most seriously whether a staff
of 462 can control the black marketing in this country? Is that most seriously.
argued? As I said, I will come to what we have done.

Mr. Badri Duit Pande: An army of 20 lakhs, do you want more?

The Honourable 8ir M, Azizul Huque: Then my friend asks how is it
that companies are giving huge dividends? I am afraid my friend hag forgotten
the elementary principles of business. Dividends accrue from, but do net
depend on the turnover but on the share capital. If my friend has made a
profit of 20 lakhs, his dividends will be muech more with a capital of 5 lakhs
than 8 company with 10 lakhs capitsl.

As regards the question of quick movement and equitable distribution, we
have been most alert about it. We have done our best. As regards the question
of textiles, yarn and cloth, there is a motion on Monday next, and I propose to
give a detailed reply to all these questions. Thep when he understands the
facts, he will understand our position. -

Nawabzada' Mthammad Liaquat Ali Khan: In the meantime the people
are to go without clothes!

The Honourable Sir M. Axizul Huque: I do not admi¢ tkat it will be so.

I have before me the report of the Controller General for the last fortnight.
We have tried to start enquiry posts, in some of the important towns, to which
people who have complaints may come. In the Enquiry Post in Bombay 255
complaints were received and 12 complaints were made in the fortnicht. 1In
Calcutta in one post 136 enquiries were made. We have been trying to see
that traders play a fair gume with the producers. o

Seth Yusuf Abdoola El}oon: What was the result of those ér;quiries?

The Honourable Sir M. Azizul Muque: If my friend wants it, as a member
of the Consumers’ Council, I am prepared to place every thing before him. .
As regards dehoarding activities. very recently in that fortnicht (this is
sccordn_uz to the Associated Prass message) there was a big haul of black
marketing and watches to the extent of about 2,000 have been found out as a
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res;xltt,l of dehourding activities. 302 watches were gold and 1,600 were ordinary
watches. . )

Sir Muhammad Yamin Khan: Have they been confiscated?
. The Honourable Sir M. Asizul Huque: Lhey have certsinly been confiscated
in the way ‘that they are now availuble to the public. There are now cases
before the cours. . -

Nawabzada Muhammad Liaquat Ali Khan: Will they be rehoarded?

Thé Honourable Sir M. Azizul Huque: At Ferozpur in the Punjab 1,400
five-pound tins of vegetable ghoe, 9 drums each contsining 560 pounds of vege-
table ghee, several hundred tins of boot polishes, 8 large quantity of various
toilet. requisites including some hundred jurs of face creams of various brands, *
ragor blades, etc., have been recovered from the residences and godowns of some
dealers. At Amritsar woollen yarn and rugs worth approximately Rs. 70,000
were recovered from the resideuce of w local shopkeeper. In Calcutta, gliss
sheets worth about a lakh of rupees have been seized from four different firms
who were selling them at black market prices. At Shillong 88 bags of soda ash
and 10,000. cigarettes from different shops have beeh dchoarded. May I say
once agsin that I am quoting here from only a report for a fortnight and the
- work has been going on every week. v

mr;-wm Mubammad Liaquat Ali Khan: What was the report before
R )

The Honourable Sir M. Azizul Huque: I am quite prepared to send all these
reports to my Honourable friend. This is a matter in which 1 am anxious that
.the people should know the amount. of work which we have been doing. Public
consciousness has been aroused against anti-social profiteering and black market
activities and from a report published in the Hindustan Times towards the eud
of February.last it appears that the New Delhi Congress Committee is going to
start a campaign against black marketing. Workers will go from shop to shop
requesting dealers to stop black marketing. It is reported from the Central
Provinces that an effigy of black marketing was set on fire at a public gathering
held under the auspices of the local Congress Workers’ Assembly.

Nawabzada Muhammad Liaquat Ali Xhan: Waste of fuel.

The Homourable 8ir M. Axizul Huque: I have personally noticed a regular
campaign against black marketvers in some other papers also, particuiarly
those which have been started at the instance of the Communist Party in India.
The Press has begun to take a more vigilant interest in the convictions and in
a recent case in which the Managing Director and two local salesmen of a big
firm in Bombay were convicted and sentenced to a fine of Re. 1,000 and 200
and 100 a Bombay newspaper has severely criticised this light punishment.
Fines in Sind Province ranged from Re. 800 to Rs. 1,500 and from one month's
to four months’ imprisonment: two accused in a profiteering case were each
fined Rs. 15,000 and sentenced to six wecks' imprisonment for selling an article
at uncontrolled rate. '

8ir Syed Raza A}l (Cities of the United Provinces: Muhammadan Urban)::
Imprisonment in default or in addition to fines?

The Honourable Sir M. Azxizul Huque: In addition to fines.

Seth Yusuf Abdoola Haroon: What about European firms?

The Honourable Sir M. Azizul Huque: In this matter both Europeans and
Indians have been prosecuted.

Seth Yusuf Abdoola Haroon: The Europeans are let off. I have given facts.

The Homourable Sir M. Azizul Huque: Your.facts are all wrong. I am

prepered to go into the question.’

In the North-West Frontier Province the fines inflicted on profiteers ranged
from Rs. 50 to Re. 150. In the Punjab a leading dealer of Ferozpur was °
swarded one month’s rigorous i:nprisonment for profitecring in vegétable ghee.
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Mr. Sri Prakasa: Have you taken any steps to check dmhonest,y in your
department ?

The Honourable Sir M. Azizul Huque: There has been no dishonesty in my
Departrment. ‘ ; '

Mr. Sri Prakasa: That is the way of encouraging those in the Department,

The Honourable Sir M. Asisul Huque: I need only say that there was a
comnplaint ugainst an Inspector but on enquiry it vns not found to be completely
founded on facts. But since the circumstances were such leading to suspicion
of abuse of power, we asked the man immediately to leave the Department.

Sir Muhammad Yamin Khan: Is it not a fact that the Army and Navy

Stores are allowed to charge 100 per cent. profit, whereas others are allowed
only 20 per cent.?

. 'The Honourable Sir M. Azizu]l Huque: No, Sir, I think it is not. I am pre-
pared to look into the facts and give you a reply.

Mr. T. S. Avinashilingam Chettiar: “Have you got any cases in whlch
European firms have been prosecuted?

The Honourable Sir M. Axizul Huque: Yes.
Mr. T. S. Avinashilingam Ohettiar: Let us have some instances.

The Honourable Sir M. Azizul Huque: The Honourable Member must take
. it from me that they are prosecuted. Surely 1 am not making a hght—hearted
statement when I say that it is a fact that they are prosecuted. It is not neces-
sury for me to give the details of the convictions. We are keepmo a watch over
it. Our trouble has been that whereas convictions in some provinces are deter-
rant, in other provinces it is not so deterrant. But I must say that compered
with the situation about a year ago, the convnctxons now are becoming more and
more deterrant in its effect.

Bir 8yed Raza Ali: In Delhi Province the sentences are very light.

The Honourable Sir M. Azizul Huque: No. I have got two cases. .In
Delhi a general merchant who had sold a safety razor for an unreasonible con-
sideration was sentenced to a fine of Rs. 2,000. In another case a gramophone
dealer who sold a gramophone at a high price was fined Rs. 2,500.

Sir Syed Raza Ali: Give instances where sentences of imprisonment have
been given in Delhi.

The Honourable Sir M, Azizul Euque. Sir, I would like the House to make
an unequivoca]l declaration that in every case there should be imprisonmeng
and nothing less. I want to be clear on that point. I have got before me three
or four firms which have been prosecuted.

Mr, T. 8. Avinashilingam Ghettiar: May I know the conviction given to.
theth ? -

The Honourable Sir M. Asizul Euque I cannot carry in my head all these
details. May I say that the convictions do'not depend upon me. I know that
there have been heavy convictions in some cases. If you ask & question, I
shall be prepared to reply.

Nawabzada Muhammad Liaquat All th: Short notice question?

The Honourable Sir M. Aszizul Huque: Yes, I am prepared to uccept short
notice.

So far as papers are concerned, if it is a case of political views that governed
this matter, I would certainly not have given permission to the evening edition
of the Hindustan Times. The Hindustan Times at least has dong me the
honour, though I was the Member in charge of the Industries and Civil Supplies
and attended the last meet.mg of the Indian Chambers of Commerce, it men-
tiongd every name except mine. It is not a paper which is very kind to me,
but, as I said, we have given permissiori to them. We have given permission
to other nationalist papers as well.

. Prof. N. G. Ranga: What about the National Herald? . z )
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The Honourable Sir M. Azisul Huque: I was going to say that we have
been trying that Indian States should also fall into line with-us and 1 am g.ad
to say that a quite number of States have come into line. In one Indian Btate
un ex-minister has been sentenced to two years imprisonment and a fine of
Rs. 15,000 on charges of profiteering and hoarding. I can assure the Members
of the House that we have been quite vigilant. We have been: getting fort-

- nightly reports of these convictions. We have drawn the attention of Provincial
Guvernments, but the law’s delays are there. I am glad to say that in Bombay
they are having a Special Magistrate or an Additional Magistrate fo try these
cases. ‘ -

Sir Muhammad Yamin Khan: Where is the cloth in Delhi?

+  The Honourable Sir M. Azigzul Huque: .So far as cloth and yarn position is
concerned, 1 do not want to confuse the issue today as there is a motion on
Monday when 1 will make a full statement as to how the system is working
today. ) A

Apart from thesz measures, as nothing can check the present evil -unless
shere are adequate supplies available, we have "been trying our best, wherever
it is possible, to find the supplies from within the country, and wherever it is
not possible, we have been trying to get them from abroad. The Honourable
Members will remember the statement I made the other day giving the 'quan-
tities or the numbers of the articles which we are trying to get from abroad—
fine yarn, fountain pens, ordinary paper, photographic materials, films, sand
other articles . . . . .

An Homourable Member: You want cosmetics?

The Honourable Sir M. Azizul Huque: My trouble is if my friend does not
want cosmetics, there are others behind me w{xo will require them, and if they
want them, although I have no use for them, I have to provide them as part of
the civil supplies. Then S8eth Yusuf Abdoola Haroon wanted me to make an
inquiry into the nature of the profit margin. 1 am quite prepared to have that
matter discussed in the Consumers Council. May I say this Consumers Council
is a body composed of six'members and my friends opposite cannot say as

" usual that we have selected very convenient people. Mr. Neogy is 8 memben,
Sir Frederick James is there, Mr. Joshi is there. :

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhamn‘mdan Urban): Has
not Mr. Neogy ceased to be a member?

The Honourable 8ir M. Azizul Huque: He is still a member. Mr. Hossain
Imam is there. I have five editors of newspapers on the Couneil: Mr. Brelvi
of Bombay Chronicle, Mr. Tushar Kanti Ghosh of Amrita Bazar Patrika, Sir
Francis Low of the Times of India, Mr. Srinivasan of the Hindu, and Mr. .
Siddique of the Morning News. Can my friends say that we have selected men
who are convenient to us? There is 8 member who belongs to the Congress
Party and who was at one time a Minister. There are representative educa-
tionists. "I am quite prepared to go into the question of profit margin as regards
individual articles, but they cannot be discussed on the floor of the House.” Let
me however make a general proposition. If Seth Abdoola Haroon will come to
us again and say that it is our duty to see that trade is not disturbed more than
is necessary, then I may say that in deciding the profit margin we try to keep .
to the pattern of trade and paofits as far as possible. Even there, where we

- find the profit is large, we have tried to reduce it. It is no use asking why 1
give 100 per cent. to crockery. Anybody who deals wjth crockery knows the
heavy breakages in that line. It was not quite fair, if you will kindly excuse
me, on Mr. Abdoola Haroon's part to read a statement in answer to & question,
where the question was whether Government would place on the table a list of
articles for which more than 50 per cent. is charged. And that is a list whers,
by and large, we have tried to reduce the profit by at least 50 per cent. Wao are,
trying to rationalise the profit on a proper basis. For example, Raleigh Cycles
were sold at Rs. 320, they have now been brought down to Rs. 121-18-0.

8ir Byed Raza Alt: . They are not available. . - -
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The Honourable Sir M. Asizul Huque: They are available.
Then, condensed milk; my friend can take a little.
Sir Syed Raza Ali: It is my friend himself who is taking milk.

The Honourable Sir M, Azizul Huque: It is goofl for everybody to take milk.
Its price was Rs. 2-2-0 per tin, we have reduced it to 13 As. per tin. Shefear
lifetime fountain pens were selling st Rs. 175, we have reduced their price to
He. 52-8-0. Blackbird—we have got down its price from Rs. 18 to Rs. 6-6-0.

Dr. P. N. Banerjea: I want a pen.

The Honourable Sir M. Azizul Huque: But you have got one in your hand,
and that is my trouble. My trouble is my friend who has a pen wants more.
got one pen six years ago, and 1 have another which is made in this country,
and I am trying to find out whether it will suit. I see in today's paper that
800 pens have arrived in Madrag today. There will be similar congignments
arriving in Calcutta, Bombay and other places. Similarly we have reduced the
price of shirtings, suitings.

Sir Muhammad Yamin Khan: But where are they?

The Honourable Sir M. Azizul Huque: My fricnd always goes to the wrong
plnces. Now, taking the price of cotton, the price of ‘Leopard’ cloth in April
1943 was Rs. 2-14-0 pér Ib., in May 1948 it rose to Rs. 3-14-0, then we began
reducing its price, it is_now reduced to Re. 1-8-0. We are still trying to reduce
this price further if we can. But it should be remembered that the price of a
finished commodity depends on the prices of articles which go into their produc-
tion, and having regard to the prices of coal and raw materials, we could not’do
nmore than what we have done. 1 can assure you that thig matter is constantly
before us. We are not only doing that, but we are trying to see that supplies
are made available to the people, '

I do not think it is necessary for me to travérse all other points. I proposr
to deal with this question of yarn and cloth in little more detail next day.

Mr, Ohairman (Mr. K. C. Neogy): Please tell briefly in & few minutes what
you can,

The Honourable Sir M. Azizul Huque: I want to leave it for the next day in
order that I may be able fully to give the position so far as textiles are concerned.

As regards paper there is only point. -
An Honourable Member: What about the Hydari Mission ?

The Honourable Sir M. Axzizul Huque: Mr. Hydari is the .Secretary of‘the
Department, but the Mission has gone under the auspices of another Depart-
ment.

As regards paper we are in a difficult position. The civil consumption was
roughly about 120,000 tons, and we did not have more than 44,000 tons. There
was a time when universities could not print their question papers, text books
ocould not be published, and periodicals had to stop. We had to allocate paper,
and in doing so we have given slightly concessional consideration to scientific,
medical, commerciel, financial, and technical journals and publications. large
number of newspapers and periodicals have been diverted to newsprfht; téxt book
ﬂublisbers have been allowed liberal paper including newsprint, and they now

ave available 180 per cent. of what they consumed in 1948. For the printing
of religious books also we have given special concessional consideration and have
given them more than the usual quota. Requirements of schools and universities
have been looked into. May I say it is not a pleasure to us to restrict supply
if we can get the quantities required. I hope the House will kindly realise our
difficulty. When what we have is only enough for ten, we can not give anything
to the other 180. The question is whether we are trying to distribute what we
have in an equitable manner. Bub I must say that the black market today e
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much less; and if Prot. lauga will really say what ho féels in his mind, he will

dgree with me. .

Mr. Sri Prakasa: Why do you call it black markct? Why not white?
d“'l‘he tfmbh Sir M. Azzul Huque: 1 leave that to Mr. Sri Prakusa to

1 with. : .

Mr. Sri Prakasa: It has been crested by white people !

" The Honourable Sir M. Asizul Huque: I do not think it is necessary for me

o enter into details. * As I have said, if there is individual abuse, if ubere is an
individual case where the control hag not been properly done, if the matter is
vither personally brought to. my notice or to the notice of the Consumers’ Council
—uand. here 1 may 8ay that we have panels associated with every branch of
control—I and my department would be delighted to go into it; but I do hope
that in giving expression to their views, they will realise the immense difficulty
of our problems, the constitutional dithiculties of today, and the circumstances
under which we have to work these controls and the extent to which we have
succeeded in bringing it to the present position.
" We are something like a whipping boy. Everybody knows what the diffi
culties are; nabody knows what they would have been if the department was not
there. We were near a precipice, we were almost near an abyss; and I claim
that the measures we have taken.to check inflation by control of these prices
and commodities have brought about a new change in the economic situation
of India. I do not want to say anything more than that. As I have said, it is
‘because in the department there has been a band of devoted workers who have
done their level best. ' .

Honourable Members: The question may now be put.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I think it will require monthg probably to enumerate the abuscs
and corruptions and the acts of omission and commission of this department. 1
really wonder at the Honourable Member's logic when he said to the credit ot
his Department, that the peak prices in May 1948 have becn brou:ht d .wn to
about 50 per cent. now. It is just like the argument if a doctor gives himself
the credit and says that a certain patient of his was having a temperature of
104 and 105 degrees and he had his temperature brought down to 102, ‘although
the patient died all the same! The question is, has this Department been able
to stabilise the econemic conditions of the people on sound lines or not? Have
you been able to give the people any relief or not? Civil Supply Department
has only complicated matters, if not everywhere, in some places at least. The
Honourable Member for this Department had the audacity to tell us that ther
is no corruption. I do not suppose there is.any department of the Government
of India todasy which is worse managed, and more corrupt than the Civil
Supplies Department. I would just like to impress a few facts—in the briet
time at my disposal I cannot go into all the faults and abuses which have been
pointed out to the Honourable Member but in which: the Honourable Member

"has not taken any steps. He is pleading ignorance; but the House should
know that thousands of letters have been sent to him of which he hus taken no
notice. That is the trouble. You ignore letters and you plead ignorance of facte
here. .

I wguld grst like to point out the standard cloth scandal, as I would call it.
The cloth whs not supplied of that yarn and of that weight which the Govern-
ment asked the mills to supply; and what did the Government do with those
millowngrs and with those big men? The Honourable Member has been trying
to earn the. approval of this %ouse by saying that black marketeers and pro-
fiteers are being brought to book and they are being punished. Yes, they are
being punished ; but what is their percentage? Not even -5 of them—not even
‘1 of them; and normally when there is a punishment inflicted, it is on the
lnwer class of servants of those merchants, who are paid for that purpose and
t~'d that one day or other they will be imprisoned and these servants do this
with their eyes wide open: while the merchants have heen able to earn a few
thousands or s few lakhs of rupees, they do not mind sllowing & pension to the
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amily of that servant for a few months or years. Unfortunately or fortunately
kmow that group, ahd I am associated with some Chamber of Commerce of
Osuicutta—I have been a vice-president of one chamber for a period of 12 years
and president of some other Merchants Association in Calcutta and I know
Wh‘?ﬁls been going on; I know what the merchants are doing. Do not fry to
tell this House and belie your own conscience by making a statement which has
got no truth in it. I want to point out the attitude of the Textile Commissioner
whom you call honest and to whom you have given a certificate of honesty. To

come and tell mé that this is fine cloth (exhibits sample of cloth) and is muslin
which was priced at .

Mr, OChairman (Mr. K. C. Neogy): Order, order. I have iiven my ruling
already. These samples cannot be exhibited in the House in the manner the
Honourable Member is doing. -

Mr. Muhammad ‘Nauman: I bow to your ruling. Then I would only point
out the number, and say that the price . . . . . .

Mr. Ohairman (Mr. K. C. Neogy): The Houourable Member ig perfectly at
liberty to make his point *with reference to the marked prices, but I am afraid
the Chair would not be able to permit him to exhibit the samples. :

Mr, Muhammad Nauman: You will notice, Sir, that the marked prices in
October 1944 were lower than the marked prices in January 1945 or December
1944. This is a disgraceful state of things; if & certain mill has been able to
give a bribe to the Textile Commissioner, he marks prices at higher rate?

The Honourable Sir M. Azizul Huque: I must intervene and point out that
these marks are not given in the Textile Commissioner's, office.

Mr. Muhammad Nauman: Then 1 mean those who do marking and whoever
is responsible; here is the lattha cloth which was marked in October 1944 at
11 annas, whereas for worse quality it has been marked in 19456 Rs. 1-2-0. I
would present this to the Honourable Member and ask him to satisfy himself
and his conscience whether his department is doing what it ought to have done.
T do not sbippose this requires any further argument. I think there is still some
time left with the Honourahle Member to improve things and he is the best
judge of these matters as compared to anybody else of his department.

The Honourable Sir M. Azizul Huque: If the Honourable Member will

calinly tell me what he wants to say. I will certainly hear it and I will go into
the matter. ’

Mr, Muhammad Nauman: The Honourabls Member hag said ‘“We are like
whipping boys”. Anybody can come and inflict some complaint or other bus
the Honourable Member forgets that he gets only the infliction of words, while
other peoplé are being inflicted in action. The infliction is much worse in their
case, which they have. to feel for all times.

I will mention another ingenuity by which this department has saved some
big firms and particularly European firms. Woollen or sgilk cloths are marked
for suiting purposes, say, at the rate of 10 or 12 rupees per yard; but when you
go to Lilaram’s or Ranken'’s they say ‘‘Oh, no; we are not going to sell them to
you by the yard; we will sell you suits made to order and the tailoring charge
for making the suit may be Rs. 200 or something like that’’. That is the in-
genuity of this department. I do not think it requires’ further elucidation or
much greater intellect than should have been supplied to the Honourable Mem-
ber’s Department to understand what we are asked to pay in total. It is all
humbug—that is the one word I can say. You cannot purchase a.nithing unless
you go into the black market. Sometimes we are told that merchants cannos
afford to sell at less than fifty rupees although control is at ten. Take it or
leave it, is the merchants’ attitude. That is the whole position which has come
to light in spite of all efforts of the Honourable Member.

The Honourable Member made mention of the Consumers’ Council. How
many times have they met? Has the Honourable Member brought up sll the
complaints before that Council? Never. Again, what is the constitution of the
(“ugrmers’ Council? It is a nominated body which panders to the whim and
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bumour of the Hormourable Member in charge. 'They may be good people but

:.:re question is what is their responsibility to this House and to the people at
ge. : o
Mr. Ohairman (Mr. K. C. Neogy): There is too much noise in the House.

Mr. Muhammad Nauman: 1 will not talk of paper and many other things.
I will now refur to the corruption that is going on in connection with the distri-
bution .of raw films. Delhi is full of all sorts-of actors and actresses who
upprodch the higher authorities -of the Department of Industries and Civil
Supplies and persuade them to do what they like. There is probably no quote
system except on paper and permits are given at the whim of the authority
incharge. That is the position so far as this matter is concerned.

1 will now say a word about the general permits in the Commerce Depm"t-
ment. What happens? There are some water tight departmental rules and if
certain merchants . . . ... '

The”Honourable Sir M. Asizul Hugue: On a point of order. My friend has
n right to say anything he likes about the Department of Industries and Civil
gupplies. 1 am quite prepared to meet him there but he is now bringing in the
yuestion of import and export licenses in the Commerce Department and we are
now discussing the Department of Industries and Civil Supplies.

Mr. Muhammad Nauman: I would just like to impress on the Honourable
Member why I wanted to discuss the question of the export licenses which are
given for the export of cloth from here and in discussing it I wanted to say
about the cloth supply position in India. .

Mr. Chairmah (Mr. K. C. Neogy): Do I understand that the export licenses
do not fall within the purview of the Honourable Member's Department ?

The Honourable Sir M. Axizul Huque: They come under the Commerce
Department. _ ‘ .

Mr, Ohairman (Mr. K. C. Neogy): The Honourable Member (Mr. Nauman)
had better mot make any mentign of export licenses in this connection.

Nawabzada Muhammad Liaquat Ali Xhan: On a point of information. Are
not licenses for the supply of goods given by the Honourable Member's depart-
ment? The licenses, let us say, for films or things like that?

The Honourable Sir M. Asisul Huque: I am not objecting to films. I was
objecting to the question of import and export licenses being raised now.

"Mr. Ohairman (Mr. K. C. Neogy): Any references to them would be defi-
pitely out of order. ‘ . .

Nawabzada Muhammad Liaquat Ali Xhan; On a point of order. Export is
directly connected with the supply of goods in the country, for instance, cloth.
If cloth is not available in the country, then we have to point out why cloth is
not available in the country. That is an article which ig definitely under this
particular department. Therefore the Honourable Member is perfectly justified
in saying that the Department of Civil Bupplies is not taking action to keep the
supplies in the country at the required level. .

Mr. Obairman (Mr. K. C. Neogv): If the Department of Industries and
Civil Bupplies is responsible for seeing to it that there ig adequate supply in the
country, then certainly this is » matter which is relevant to the issue. :
" 'Yhe Homourable Sir M. Aszizul Huque: I find that the Nawabzada bas
missed his vocation. Ibstead of being a lawyer, he is now Leader of t.h_o

Opposition. T certainly agree that so far ag the retention of the civil
4 supplies position vis-a-vis the export is concerned, it can be discussed
but my friend was discussing the abuse of the export system. :

Nawabzada Muhammad Liaquat Ali Khan: Mr. Naumsan has finished.. I
move that the question be now put. -

Mr. Chairman (Mr. K. C. Neogv): The question is: .

“Thaf the demand under t'» heid ‘Department of Industries and Civil Supplies® be
redpeed hy Rs. 100"



GENERAL BUDGET—LIST OF DEMANDS 1327
The Assembly divided :

AYES—57
Abdul Basith Choudhury, Dewan. Krishnamachari. Mr. T. T.
Abdul Ghani, Maulvi Muhammad. Lahiri Chaudhury, Mr. D. K.
Abdul Qaiyum, Mr. Lakhichand, Mr. Rajmal.
Abdullah, Mr. H. M., * Liaquat Ali bhan, Nawabzadsa Muhammad.
Ayyangar, Mr. M. Ananthasayansm. Mangal Singh, Sardar.
Azhar Ali, Mr. Muhammad. Manu Subedar, Mr. - L
Banerjea, Dr. P. N. Mehr Shah. Nawab BSahibzada  Sir BSsyad
Chattopadhyaya, Mr. Amarendra Nath. Muhammad. -
Chettiar, Mr. T. 8. Avinashilingam. Misra, Pandit Shambhudayal. .
Chetty, Mr. Bami Vencatachelam, : Naidu, Mr. G. Rangiah. = - .
Choudbury, Mr. Muhammad Hussain. Najrang, Syed Ghulam Bhik.
Chunder, Mr. N. C. . Nauman, Mr. Muhammad.
Daga, Seth Sheodass. Pande. Mr. Badri Dutt.
Dam, Mr. Ananga Mohan, Raghubir Narain Singh, Choudhri.
Das, Mr. B. Ram Narayan Singh, Mr.
Desai, Mr. Bhulabhai J. Ramayan Prasad, Mr.
Deshmukh, Dr. Q. V. Raza Ali, 8ir Syed. -
Deshmukh, Mr. Govind V. Reddiar, Mr., K. Sitarama. '
Essak Sait, Mr. H. A, Sathar H. Sant Singh, Sardars® -
Fazl-i-Haq Pircha, Khan Bahadur Shaikh. Satyanarayana Moorty, Mr.” A.
Gauri S8hankar Singh, Mr. Sham Lal, Lala.
Ghiasuddin, Mr, M. Biddique Ali Khan, Nawab.
Hahihar Rahman, Dr. Sinha, Mr. Satya Narayam
Hans Raj, Raizada. Sri Prakasa, dt.
Hegde, Sri K. B. Jinarajs. Srivastava, Mr, Hari Sharan Prasad. .

Hosmani. Mr, 8. K. Subbarayan, Shrimati K. Radha Bai.
Ismail Khan, Hajee Chowdhury Mubammad. Yamin Khan, 8ir Muhammad.
Joshi, Mr. N. M. Yusuf Abdoola Haroon, Seth.

Kazmi, Qazi Muohammad Ahmad. Zafar Ali Khan, Maulana,

NOES—48
Ahmad Nawaz Khan, Major Nawab Sir. Krishnamoorthy, Mr. E. 8. A.
Ambledkar. The Honourable Dr. B. R, Kushal Pal Bingh, Raja Bahadur.
Azzul Huque, The Honourable Sir M. Lawson, Mr. C. P.
Benthall, The Honourable Sir Edwa Mehta, Mr. Jamnadas M.
Bewoor, Sir Gurunath, : Munzzam Sahib Bahadur, Mr. Muhammad.
Rhagchand Soni, Rai Bahadur Sir Seth. udaliar, The Honourable Dewan Bahadur Sir
Caroe. Sir Olaf A. Ramaswami. :
Chandavarkar, Sir Vithal N. ’ Mudie. The Honourable Sir Francis. -
Chapman-Mortimer, Mr. T. Piare Lall Kureel, Mr. :
Daga, Seth Sunder Lall. Raisman, The Honourable Sir Jeremy.
Dalal. Dr. 8ir Ratanji Dinshaw. Ram Nath, Mr,
Dalal, The Honourable Sir Ardeshir, Richardson, Sir Henry. ;
‘Dalpat Bingh, Sardar Bahadur Captain. Roy, The Honourable Sir Asoka. .
Ghuznavi, Sir Abdul Halim, Shahban, Khan Bahadur Mian Ghulam Kadir
Qriffiths, Mr. P, J. Muhammad. ' ' -
Gwilt, Mr. E. L. C. Sheehy, Sir John.
Habibur Rahman, Khan Bahadur Sheikh. Spence, Sir George. .
Haidar, Khan Bahadur Shamsuddin. Srivastava, The Honourable Sir Jwals Prasad.
Imam, Mr. Baiyid JHaidar. Stokes, Mr. H. G.
Ismaiel Alikhan, Kunwer Hajee.: Sultan Ahmed. The Honourable Sir.
James, Sir F. E, Sundaresan, Mr. N.
Jawahar Bingh, Sardar Bahadur Bardar Sir. Thakur Singh, Capt.
Jehangir, 8ir Cowasjee. Trivedi, Mr. C. M.
Kamaluddin Ahmad, Shams-ul-Ulema. Tyson, Mr. G. W. -
Khare. The Honourable Dr. N. B. Tyson, Mr. J. D.

The motion was adopted.
' DepaND No. 26—Fo0p DEPARTMENT

+ Mr, Ohairman (Mr. K. C. Neogy): The remaining hour is allotted to unrattach-
ed Members. The first motiog in the name of Mr. Ananga Mohan Dam relates
to Demand No. 26. )

The Honourable Sir Jeremy Raisman: Sir, I move: .

*“That a sum not exceedipg Rs. 37,01,000 be granted to the Governor General in Council
to defray the charges. which will come in.gcourse of payment during the year ending the-
31st day of March, 1946, in respect of ‘Food Department’.” -~

Mr. Chairman (Mr. K. C. Neogy): Motion moved:

“That a sum not exceeding Rs. 37,01,000 be granted to the Governor General in Counoil

to defray the charges which will come in course of payment during the year ending the
3lat day of March. 1046, in respect of ‘Food Department’.” yeur ending



1328 LEGISLATIVE ASSEMELY . [To%
o .
Supervision and Control of Work in Provinces

Mr. Ananga Mohan Dam (Surma Valley cum Shilloxg: Non-M
Sir, 1 move:

“That the demand under the lread ‘Food Department’ be reduced by Re.

Mr. Chuirman, 1 want to discuss the iuefficiency and the i .
of the Food Member in ccnnection with food administration in the . different:
Provinces. Sir, I am a villager coming from fatr off Assam and I wm fully oon-
versaut with the conditions of the poor villagers and how much they suffarshurs.
These people do not get their tood because rationing has been introduced - in.
towns and the villagers have got to go all the way to towns to ggt their food-
stuffs aud all essential commodities. 'On account of rise in the price of $ood-
stuffs, a majority of these people have not got the capacity to buy the fvod-
stuffs at the enhanced prices. I shall take one by one the éssential commodi-
ties which they cannot easily get from the market. The first and.foremost
comes salt. The poor people suffer from many ills. They cannot secufe
edibles to make their dish relishing. None can do without a pinch of salt.
These poor people grow rice, but they cannot consume the same without thé
help of salt. But salt4s not easily available. Thig is the sixth year of war
aud the people in the villages are not getting salt in proper ' quantity and in
& proper way. v ;

An Honourable Member: Salt does not come under Food Department.

Mr. Ananga Mohan Dam: Yes, Sir, it comes under Food Department. It is
cne of the essenfial commodities of food and it is under the Food Department.
Tt other commodity which is essential for the poor villagers is kerosene and
this is selling at an exorbitant price in the villages. In many cases, it is 1ot
available.

An Honourable Member: Does kerosene come under the Food Department ?

Mr. Ananga Mohan Dam: It comes under the joint responsibility of the
Executive Councillors. I am only putting forward the difficulties which tha
pror villagers are undergoing at the present time. Then there is control and
license for these things. &hese poor villagers have to go to the licensing officers
and get things after many days of waiting and harassmeng from the control
officers. This introduction of licensing and control had benefitted only two
classes of people, officials and the wholesale agents. This has not given relief
to the general public, to the poor villagers but it has given relief only to
‘Government officials. These poor villagers.are much hard pressed but nothing
is done for them by way of relief. There are many Honoursble Members in
this House who plead for increased wages and dearness allowance for industrial
labourers but no one speaks for the poor cultivators who with the sweat of their
brow grow wheat or rice which is not even sufficient for their annual consump-
tion. Nobody asks Government to give them some dearness or subsisten.e
allowance. We are now under the influence of industrial ideology and we
think in terms of those labourers only who work in industrial ageas and not in
terms of poor village cultivators who live under the worst condition of life.
Every one knows _that there they are suffering unmitigated poverty and hard-
ship, death, destruction and suffering of all kinds which pgople living in towns
cannot imagine. , : .

"The ‘grow more food campaign’ was there but nothing was done for these
villagers. The poor villagers did not get even a loan for the purchase of plough
catile. Is this how the Government is going to develop food cultivation in
future? The Government have admitted that a large proportion of the Indian
people are chronically under-nourished, but stil! no one does anythi;g for thera,
The Government think in terms of services and appointments. ey do nod
think of subsidy to the cultivators.

Sir, we hear a lot about fertilisers and other thinge. If our poor cultivators
could buy bullocks and cows they could grow more food and cultivate more
fields and they could mske fertilisers in their own homes. Cow dung is the best
fertiliser. Now, Sir, crores of rupees will be spent by the Government of Indis
for establishing these fertiliser factories; but it they could give a crore of rypees
to these cultivators for the purchase of plough ‘cattle and other agricultural
implements they could all improve their condition individually; and as @ resulk
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of that, 7 lukhs of villages in our country would have been improved without
the aid of these fertilisers. = -

1 will not take much more tine of the House because my Honourable friend
Mr. Joshi is anxious to move his motion about labour. But 1 will say this,
that the cbmmodities like sugur, gur-and salt are available in the black market.
8Sir, it is Government’s responsibility to ensure the supply of #hese articles buv
it is the black marketeers who are now supplying these articles to the peoplc;
snd so I think they are more powerful than Government iteelf.~ I you examiue
things, you will find that these black marketeers are agents of the Governmeut
itrelf. Balt is distributed by Government, for instance; there is no other source
except the Government godowns. But how is it that the poor people do nut
get their salt through the official agencies but from.the black markets? How

o the black marketeers get it? They get it from the Government godowus
by some means. B8ir, bribery and corruption are prsvalent in the Govern-
ment—Central as well as Provincial—otherwise salt cannot go to these black
marketeers because the source of supply is. controlled by Government and by
none else. It is true with other things also. Any essential article which has_
come under Government control has foundgits way into the black market and -
the responsibility lies with Government. There are inspectors and officers,
but the thing®goes with the connivance of these officers in charge. 8ir, in our
country there is a system of driving away evil spirits with the help of mustard
seeds; but if the mustard seeds themselves are haunted by the evil spirib
wherewith will you drive them away? Government officers themselves are
haunted by the evil spirit of bribery and corruption and who will take steps
for the removal of corruption. We have seen cases of even I1.C.8. officers who
have been hauled up Before the courts for bribery and other kinds of offences.
Tt is all due to the inefficiency of the food administration that these things have
been possible. )

8ir, I have spoken of Assam but it is true, I think, of other provinces
as well. I will not refer to the horriple story of Bengal which suffered from
8 devastating famine because it is known to all. I may say that every
province has suffered from maladministration in food. And why should it be
'80? Our Execttive Colncillors say that they are all for winning the war. 18
food less important than wat? If the cultivators in the villages who are
ﬁ%hters in the food front are not maintained and strengthened and encouraged,
who will solve the problem of food for the soldiers in the field? If they are
war-minded, ‘they must be as guch careful about food as for the war; if they
ignore food the war will be lost. )

8ir, I will give you some instances of maladministration. In my.part of
the country there is procurement policy of Government. They have appointed
contractors for purchasing foodgrains. I am now talking of the Surma Valley
in Assam. It has been revealed in the course of a magisterial inquiry at
Balaganj that the purchasing agents of Messrs. East Bengal and Assam
Commercial Syndicate do not issue anyv receipts to the peasants. The vouchers
which they give to the Government are not filled up in the presence of the
sellers. (The Central Government work through the Provincial Government
there.) They buy at the low rate of Rs. 10-11-0 and realise Rs. 15 or so
from the Government. They also buy from the peasants in the weight of 8% °
tolas (making a seer) and effect delivery to the Government in the weight of
80 tolas. But no action seems yet to be taken against those agents or their
principal. , e .

'This was reported in the local paper. I myself sent a cutting of this paper
to ‘the Food Department of the Government of India in the month of August
last, and I do not yet know what has been done by the department about it.

Sir, there are other instances too.  There are hoarding and profiteering and
Government have not done anything to stop these things. In Dhubri one
Hussen Kasim Dada was reported to be a big hoarder. The supply officer
raided his firm; 200 bags were discovered. But Mr. Dada ruthed to Shillong
and moved skilfully among ‘influential eircles’. Ultimately the supply officer
was transferred and Mr. Dada was appointed purchasing agent for Governmenf.
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| Mr. Ananga -Mohan Dum.) . .

LAt this stuge Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chuair. ] , :

What wiore is wanted?—

*'Un the river Kusiysra near Balaganj (Sylhet), 1000 maunds of salt were seized by &
supply luspector. Case was taken but it somehow fizzled out.” ‘

“Un May 6, ong Ganesh Das Chiranjilal of Balaganj supplied 150 mounds of unauthorised
rice to one Mr. A. L. Datta, Head Clerk, Kenchugunj otwamer Company. This was revealed
in the magisterial euquiry at DBalagunj. A notice was served on Ganesh Das Chiranjilal
bat the case has been withdrawn.” - '

*250 maunds of rice which were found unaccounted for in the godown of Messrs.
- Ganesh Das were seized. ‘But these were mysteriously released without filing any case.
And yet these have uot been delivered to the Government Storekeeper.’

1 will read one or two more:

_“There are several influential storekeepers at Bylhet.who, despite repeated convictions,
still continne to enjoy their licenses and permita.’

Sir, there are many more, but 1 will not read all those. These cases wero
reported sto the Government of India by me—I sent a cutting of this paper and
requested the.  Government of India to enquire into these matters, and. take
~ steps, but T think nothing has been done in this respect. ' I do not know whow

to blame—whether the Provincisl®Government or the Central. Governmeut.
The -Provincial Governimnent has not done its duty, and the Central Govern-
ment has not done its duty even when reminded by a Member of this Housa.
Bir, this is the procurement policy and this the licensing policy and all this
hxs led to all this corruption and yet the Central Government has not doae
what it ought to bave done in regard to this matter. . .

Dr. P. N, Banerjea: In putting down corruption in the provinces?

Mr. Ananga Mohan Dam: I am saying = that they have fot been abla to
oontrol corruption in those departmente which are under their direct control.
These administrations are under them. The Provincial Governmenws work us
agents of the Central Government in these matters. \

The Hunourable Sir Jwala Prasad Srivastava (t'ood Member): You ure
wrong; your facts are not correct. _

Mr. Ananga Mohan Dam: I would to be corrected. With these -words
1 sny that this Government, though they expect our appreciation and thanks,
really deserve our condemnation. ’ »

Mr. President (The Honourable Sir Abdur Rahim): Cut n.otion moved:

*“That the demand -under the head ‘Food Department’ be reduced by Rs. 100.”

8ri K. B. Jinaraja Hegde (West Coast and Nilgiris: Non-Muhammadan.
Rural): 8ir, there is po denying the fact that rationing which comes directly
under the Central Government is one of thos® departments where inefficiency
reigns supreme. Forty million people are covered by statutory rationing. The
question remains as to what should happen to 880 million people. Thercfore
it goes without saying that 9/10th of the population of this country are lcfs
to shift for themselves. In answer to that I remember my Honourable friend
some time back told us that informal rationing is in vogue in some places, Lut
tha@ less said about this informal rationing the better. _
. Let me first deal with the rationing itself. Has the Department succeeded
-in standardizing the amount of grain in different places where they have intro-
duced statutory rationing? The Food Committee advised that nowhere the
statutory rationing should be less than a pound per head per day, but what
do we find? In Delhi, because we have got the Central Government here,
we find that 43 tolas, which is more than a pound, is given per head per
day. In Bombay one pound is giveri per head per day, whereas in Malabar
and in my district only 85 tolas, i.e., less than a pound, is given per head
per day. This ineludes not all rice to which péople are accustomed bhut it
includes also all sorts of grains, and most of them are unsuitable for human
consumption. .

Coming to the next item, i.e., sugar, I find the same differential treatmen®
with regard to this. commoditv. Fven in towns where there is rationing if Is
-very difficult fo get sugar. Tn most of the towns in South TIndia, T find the
coffee hotels, and the restaurants, are- given very little sugar and they are
asked to prepare coffee or tea with jaggery, and to famiKes sugar is nok
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distributed on per cafita system but it is based on the amount of house-tax
ur water-tex a particular housebold pays to the municipality. 8o far as vill-
ages and semi-urban areas are concerned, there is no system . for adequawp
distribution of sugar.

- Bir, even in those places where we have got statutory rationing, I find even
the rules governing the statutory rationing are not uniform. In Southern India
bon-adult is he who is less than 12 and asbove 2, persons above .12 are cousi-
dered to_be adults, and children of two years and below are not considered
to be human beings requiring foodgrains.. According to the Government they
do not require food. No grain is allowed for children below two years. There-
fore all those children who are less than two will have to partake the food
that'is given to the adults or to the non-adults who are-between 2 and 312.
But I find the same rule is not applicable to all other places where rationing
is introduced. . :

Now, let me refer to the places where the so-called informal rationing has
been introduced. This informal rationing, wherever it is introduced, carries
with it ull those rules which are applicable to rationing towns, except the liabi-
lity of the. Government to supply grains to every individual. We find in
Southern India that in all those places where you have got informal rationing
ir a week for not more than five days grains are supplied, and even if no rice
is supplied Government thinks that they accepted no redponsibility for supply-
ing grains. In fact,-I have heard Government officers saying that wherever
there is informal rationing, Govérnment does not undertake to supply graine.
I would like to know from the Honourable the Food Member whether it is
a fact and whether it is that sort of informal rationing the Honourable Mem-
ber-is proud of. I put a question on this matter in the last Session and Y
had the answer from the Honourable Member himself.  He admitted in certain
places in South Canara about 30 tolas of rice were being given. .

Then, 8ir, I will come to the rural areas where our grain is produced. Jt
is a fact, as I have already stated, that rationing is very generous in Delhi
and when you go down to South India it is not so generous. The same prin.-
ciple applies with regard to people who live in towns and in villages. In all
statutory rationed areas you get near about a pound, in semi-urban areas you
get less than a pound or you are not given at all for some days in a week,
but if you go to areas where the people produce the very food which every
one of us wants there is no question of rationing at all. I speak with full
knowledge of facts and I am confident the Honourable Member will not be
able to deny the allegations which I am going to make. Five or six districts
were declared as deficit districts in the Presidency of Madras and they issued
un order called the procurement order. According to that order legally allow-
ance has to be made for consumption of the family which is producing these
grains, for agricultural needs and for payment of rent to their landlord and
for other customary dues which are paid in kind. The officers who are en-
forcing this procurement order are expected to examine the stock, the outturn
by every family and find out the surplus. I assure the Honourable Member
that though the procurement order is in force, the duty that is oast upon
the Government officers to find out how much surplug a cultivator has 1s rot
being carried out. I personally brought it to the notice of the Government
of Madras and the Distriet Collector. It is now found that it is impossible to
work this order and the result is described in the letter I just received from
the Secretary of the Land Holders Asaociatignkof South Kanara. The letter

is as follows:
1 still feel that our food problem in the district has no definite and a clear cut plan.
In most cases no surplus notices have been issued. In some cases surplus notices are issued.
In other places requisition notiees are issued. There is yet no uniform policy. Each local
official shifts things for himself. The Ryot does not know his own position nor. his obliga-
ticns. 1t is still in a state ®of confusion, There 'is practically no black marketing or
smuggling. Vet ‘scores of them are prosecuted for mon-delivery of rice which probably the
pever had and they are threatened to be prosecuted for non-submission of returns whic
as you know is impossible to ‘do for many of the poor and illiterate persons. Till
secently in very many places they waere givin_ only 3 days’ ration in & week and that
t00 at 1} pavue per head per day. Now they have raised it to 5 days’ ration in a week

\
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, ot the same rate. The position of & town dweller is considerably happier than that of a
villager who toils for producing the grain. From every point of view the ocultivators’
life has been made well-nigh impossible. = He does not get keroseme, sugar or auy other
requiremeats. No luxuries seem to have been reserved for them but all for the town dwellers.
-The administration has bee: constantly treating the cultivators as the under-dog and is
required ouly to toil for more happily placed individuals living in the towns. Lhe hie in
the villages has been becoming intolerable as the man drags on and the Government seem
to thml; that they have done all if they have pampered the town people—sufficiently.’

This letter describes the real state of uffairs that is prevailing in my consti-
tuency and the picture is not very much different so far as other parts of
Southern India are concerned. The question is whether the food policy is to
get as much as possible from the cultivators without any regard to their require
ments, for their household needs, and their agricultural expenditure. I warned
the House at the last Session that it is not a wise policy of killing the goose
that lays the golden egg. If at all, the distribution of food must first begin
from the rural parts, then it must come to the semi-urban areas, lastly wnat
is available should be equally distributed among the town dwellers, who sre
able to make noise, who haye the press and are able to bring things to tha
notice of the Government. But the voice of the poor villager is never neard.
Thnerefore it is absolutely essential that the Honourable the Food Member mus$
categorically say today that he would undertake to see that the cultivalor is
niot starved for the sake of the town dweller.

_Now with regard to” distribution. In big and small cities there is always
a floating population. Within the statutory rationed area nobody is permitted
to bring grain with him, but there is no arrangement there for the floating
population to get-their ration cards immediately. As a matter of fact there
is pot a single town in this country where a person could obtain a ration card
for himself within 4 hours. It takes about 72 hours to do so. In some places
there is no arrangement for ration cards for guests who come to stay with
their friends for one or two days. I raised this question with the local officials
but they were unable to help me.

8ir Oowasjee Jehangir: What part of India? ,

Sri K. B. Jinaraja Hegde: Mangalore, Madras and evervwhere.

The Honourable Sir Jwala Prasad Srivastava: In Delhi you can gef your
card in six hours! .

8ri K. B, Jinaraja Hegde: Well, I did not get mine until 48 hours.

Mr. N. 0. Chunder (Calcutta: Non-Muhammadan Urban): That is only for
Members of the Assembly: nok even for Members of the Assembly when they
come here for Committee meetings. '

Sri K. B. Jinaraja Hegde: Some arrangement must be made. There must
be an office where one can go and apply and get his card immediately. Last
time when I went to Bombay there was no hotel that would provide me -vith
& meal as it was past one o'clock in the afternoon. There is 8 clerk-in the
Railway station who takes cards from all those who leave Bombay but does
not issue cards to all those who enter Bombay.- It is essential that there
must be some Inspectors who will inspect the various stores or the mercLanis
who supply the grains. The quality of the stuff undoubtedly has deteriorated
in every place ever since the introduction of control by statutory rationing and
it has become a public nuisance. The stocks while obtained are purc ased
at cheap rates which are  uneconomical to the producers. They cannot help
it. They will have to give it up because there is the procurement policy.
But when it is being eold in #the ration shops either through merchants or
co-operative stores, the price the consumers have to pay is more than what
they were paying before rationing was introduced. I may tell the Honqursble
Member that I have heard complaints from Bijapur end Dharwar in the
Bombay Presidency that the difference between the puxchase price and the
selling price is about Rs. 2/4 per bag. This was, I think, the case sfter
rationing was introduced. Therefore a strict watch has To be maintained and
acconnts will have to be looked into to see at what rate the stocks are
purchased and at what rate they are being sold and also To see that the qtock/q
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do not deteriorate. “We have hoard several times that even those stocks which
are snstched from the cultivators’ mouth are not properly stocked. They
deteriorate and as far as I know there are very few public or Government go-
downs built so far. No arrangement is there to see that these stocks do not
deteriorate. T'here have been several instances when thousands and thousands
of bags of wheay and rice were declared as unfit for consumption sand were
thrown into the sea or the river. The circumstances in which we are placed
when there is & gerious shortage of food in the country, it is criminal on the
purt of the Government, whether it is Central or Provincial, to allow the food
stocks to deteriorate, especially when there are millions of people who are
not getting even ten ounces of rice or wheat per day. Therefore the responsi-
bility is certainly upon the Government and it will be criminal negligence on
their part if they do not take steps to see that the food stocks which they
snatched from the cultivators, with all the force of the law are not allowed to
deteriorate.

The Madras Government. have issued an order called the Food .Grains
Control Order. They say anybody who stocks more than 20 maunds must*take
a permit and it is only foday that I read in the Hindu that an agriculturist
who had 24} maunds of rice, the produce of his own land, was prosecuted by
the Government for not taking out a license for stocking that amount of grain.
This matter should be made clear. It has become almost impossible in these
days for cultivators to stock their own grains_for their own consumption.
Therelore in the matter of procurement the Central Government must lay down:
a clear policy, so that no Province may depart from it.

The Homourable Sir Jwala Prasad Srivastava: Sir, two speakers have parti-
cipated in this debate so far. Both of them have dealt with conditions in
their own provinces. I wish to assure them both that I am cognizant of &
great many things that they have recounted. I have myself visited Assam
recently and I made an extensive tour of that Province. My friend Mr. Dam
has complained that in his Province there is a shortage of salt, sugar und
certain other commodities. -

Prof N, G, Ranga: Kerosene also.

The Honourable Sir Jwala Prasad Srivastava:- Keresene is not my
sphere. I have looked into the position of sugar and salt and I wish to assure
my friend that the supply position now in Assam of these commodities is
much better than what it was before.

Beth Yusuf Abdoola Haroon: What about other Provinces §

The Honourable Sir Jwalas Prasad Srivastava: I am only dealing with
Assam, -

Mr, 8ri Prakasa: The others will deal with you soon. .

The Honoursble Bir Jwala Prasad Srivastava: There was a shortage of salt
on account of lack of imports some months ago. As the House is aware, we
get considerable quantities of salt from the Red Sea ports and for some time
our supplies were stopped or considerably reduced. I am glad to say that
supplies are now coming in fairly normally and the quota which we have given
“to the Province of Assam ought to see them through.

I am aware that complaints have been made that in some parts of the
Province distribution arrangements are not as they should be. The House is
aware that distribution of these commodities is not the function of the
Centre. I meet the Provincial Governments. I give them what advice I ean
and I persuade them to get & move on, where they may not be doing so. But
more than that we cannot in the very nature of things do. I am, however,-
satisfied that in Assam today the arrangements which the Assam Ministry has
made ought to meet the needs of the case. ‘ -

.In regard to sugar, the quota allotted to Assam is sufficient on its pre-war
consumption. There have been a few complaints about sugar but I think that
on the whole you find that both in regard to sugar and salt Assam is fairly
well off now. : -

My friend Mr. Dam has complained about the operation of a syndicate
in the ‘SBurma Valley. 1 wish to inform him that his information is out of



1334 . LEGIBLARIVE ASSEMBLY [10TH Mag. 1945
[Sir Jwala Prasad Srivastava.]
date. 'L'hat syndicate bus been uvolished and procurement is now buing done
by the Government. ,
Mr. Ananga Mohan Dam: Is it not 8 fact that the M.L.As. who were part-
ners in the syndicate are, doing the business in their own names?

The Homourable Sir Jwala Prasad Jrivastava: No, Sir. Now Government
is buying through its.own agencies, its own officers: I was in Sylhet, as my
friend knows, a little while ago. I tried to contact him but he was not there
and if my friend will go to the Deputy Commissioner of Sylhet, he will tell
him all the details of the procurement arrangements. The syndicate does not
exist now and so thers can be no real basis for his complaint. _

- Sir, my friend has made a few general remarks about the deficiencies of the
Food Department, but I would point out to him that most of his remarks -
apply to the working of the arrangements for which the Provincial Governments
are responsible. ‘

Prof. N. G. Rangs: It is & convenient argument.

The Honourable Sir Jwala Prasad Srivastava: It is really very difficult, it
is not possible for me to undertake all the detailed organisation which is neces-
sary to deal with a tremendous subject like Food. With the consent of the
House I have introduced the principle of all-India control and supervision.
When I get a complaint from a Member of this House I take what steps I can,
but if a Ministry is, adamant or recalcitrunt, it is very difficult for me to
intervene.

Prof. N. G, Ranga: What about advisers—the Madras Adviser?

The Honourable 8ir Jwala Prasad Srivastava: Advisers are often worse,
They have their own views, and I have no control over them. I do not mind
confessing it.

An Honourable Member: Report to the Home Member.

The Honourable Sir Jwala Prasad Srivastava: Even the Home Member has
no control over the Advisers. In any case Food is a provincial subject, and as T
said in 1943 when I begame the Food Member I introduced ,the principle that
Centre should supervise and control the working of Food Administration in_the
provinces, and this has been accepted by the Provinces, but I cannot claim
to run the Food Departments of the provinces from the Centre. It is not
possible to do so.

Mr. 8rl Prakasa: Abolish yourself.

The HonoOurable Sir Jwala Prasad Srivastava: I am quite prepared. My
friend, Mr. Hegde, talked about rural rationing. As he knows, what Dr.
Gregory Committee recommended was that in the firstp instance we should
ration towns.

Prof. N. G. Ranga: That was a mistake.

8ri XK. B. Jinarajs Hegde: It should not be done at the cost of rural aress.

The Honourable Sir Jwala Prasad Srivastava: It is not done at the cost of
rural areas. It is not my conception of it. We have been trying very hard to
get all the towns in India rationed. and I think we have now pretty nearly
succeeded. In certain rural areas like Malabar, we have introduced rural
rationing because conditions in those areas were such that if we did not introduce
some kind of distribution, there would have been great distress.

Prof. N. G. Ranga: What about Vizagapatam?

The Honourablé Sir Jwala Prasad Srivastava: 1 believe conditions there
bave improved: that is what Madras Government tell me. As I have told my
frierid, I hope to go on a tour of the South some time after the Assembly is
_over, and then I shall look into the canditions there. It is very dificult for
me sitting in Delhi to maintain personal contact with the whole sountry. I have
for f.l_)e last tl!ree months done a great deal of touring, and have, as far as
porsible, ecquainted myself with conditions in every part of the country. (Inter-

:;pf;i:o:). My Honourable friend is enamoured of Mahmood Ghuznavi, buf Y
° ‘ 4
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‘Sir 8yed Raza Ali; But you are following his ways.

The Honourable Sir Jwala Prasad Srivastava: I am trying te meef condi-
tions in every part of the country as best as I can. Now my friend has rightly
complained that the amount of rice ration in Malabar is not sufficjent. He is
aware that till recergly in €ochin the rice ration was only 5-1/3 ozs. a day which
was 8 very small ration indeed. We bave now been able to raise the ratiom
both in Cochin and in Travancore to 12 ozs. & day, this was the maximum quan-
tity demanded by the' State suthorities. We hope that we shall soon be able
to raise the ration in Malabar. The House is aware that there is an over-all-
ghortage of rice in the ‘country, and it 18 not possible to import rice from out-
side. There is no other country in the world which can give us rice. It is
therefore not possible in every case to make up the deficiency in rice with rice.
We have been trying to popularise the use of wheat, and I am glad to say
that wheat is taking on. Our nutrition experts advise that rice eating people,
it they take also wheat, will do very well, and that their diets will be more
balanced. I hope as a result of this scarcity they will get accustomed to a
more balanced and nutritive diet in the end.

Lastly, my friend complained about ration cards not being available to visi-
tors at short notice. Well, that is a ‘matter which I have personally looked into,
and so far as Delhi goes, I visited the Ration Centres-and office yesterday only,
and I am assured that these cards can be had -at six hours' notice. There is an
army of clerks working at this in the main office, and I am sure that complaints
in this regard will now be far less. It takes some time to perfect an organisation.
We Rave been hard at it, and I am glad on the whole that rationing is ‘working
well all over the country. We had numerous camplaints in Delhi when we
started, but these complaints are not now so numerous.

8ir, I do not think there are any other points of importance raised. I hope

the explanations which I have given will be found satisfactory by the Honour-
able Mover of the cut motion, ' -

Honourable Members: The question may now be put. -

Mr. President (The Honourable Bir Abdur Rahim): The question is .
Prof. N. G. Ranga: Some of us wish to speak, 8ir ... .

Some Honourable Members: It is now 5 o’clock.

Mr. President (The Honourable Sir Abdur Rahim): It is now 5 o’eloek and
we must adjourn. The Assembly is adjourned to Monday next.

The Assembly then adjourned till Eleven of the cl .
March, 1945 4 ] even o e clock on Monday, the .12@
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